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DEMANDS* FOR GRANTS-contd.

Mr. Speaker: The House will now 
proceed with the consideration of the 
Demands for Grants Ĵ Tos. 26, 27, 28, 
29, 30, 31, 32, 33, 34, 35, 36, 37, 38, 39, 
40, 41, 42, 115, 116, 117, 118, 119, 120 
and 121 relating to the Ministry of 
Finance.

Members and Leaders of Groups 
may hand over the numbers of the 
cut motions which they sekct to the 
Secretary. I will treat them as 
moved if those hon. Members in
whose names those cut motions stand 
are present in the House and they 
are otherwise in order.

The usual time-limit on speeches 
will be observed.

D e m a n d  N o . 26— M̂i n is t r y  o r  F i n a n c e  

Mr. Speaker: M o tio n  is:

“That a sum not exceeding 
Rs. 1,43,19,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1955, in 
respect of *Ministry of Finance'.”

D e m a n d  N o . 27— C u s t o m s  

Mr. Speaker: M o tio n  is:

“That a sum not exceeding 
Rs. 3,84,11,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1955, in 
respect of ‘Customs'.”

D e m a n d  No. 28— U n i o n  E x c i s e  D u t i e s

Mr. Speaker: Motion is:
*That a sum not exceeding 

Rs. 6,28,30,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1955, in 
respect of *Union Excise Duties*."

D e m a n d  No. 29— T a x e s  o n  I n c o m x  

iNCLUDnTG C o r p o r a t i o n  T a x  a n d  

E s t a t e  D x n ^

Mr. Speaker: Motion is:
“That a sum not exceeding 

Rs. 3,41,76,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1955, in 
respect of Taxes on Income 
including Corporation Tax and 
Estate Duty\”

D e m a n d  N o . 30— O p i u m  

Mr. Speaker: Motion is:
“That a sum not exceeding 

Rs. 34,13,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1955. in 
respect of *Opium\**

D e m a n d  N o . 31— S t a m p s  

Mr. Speaker: Motion is:
“That a sum not .exceeding 

Rs. 1,17,43,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1955. in 
respect of ‘Stamps*.”

D e m a n d  N o .  32— P a y m e n t s  t o  o t k b r  

G o v e r n m e n t s . D e p a r t m e n t s , e t c .

ON ACCOUNT OF THE ADMINISTRATION
OF A g e n c y  S u b j e c t s  a n d  M a n a g e 

m e n t  OF T r e a s u r i e s  

Mr. Speaker: M o t i o n  is :

“That a sum not exceeding 
Rs. 10,20,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1955. in 
respect of ‘Payments to other 
Governments, Departments, etc. 
on account of the Administration 
of Agency Subjects and Manage* 
ment of Treasuries’.**

♦Moved with the previous sanction o f  the President.
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D em and  No. 3 3 —A udit 

Mr. Speaker: Motion is:

“That a sum not exceeding 
Rs. 7.05,82,000 be granted to the 
President to complete the svim 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1955, in 
respect of *Audit\’»

D e m a n d  No. 3 4 — C u r r e n c y  

Mr. Speaker: Motion is:

‘That a sum not exceeding 
Rs, 1,58,39,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1955, in 
respect of 'Currency'/'

D e m a n d  N o . 3 5 — M i n t  

Mr. Speaker: Motion is:

“That a sum not exceeding 
Rs. 85,02,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course ol 
payment during the year ending 
the 31st day of March, 1955, in 
respect of *Mint\”

D e m a n d  No. 3 6 — T e r r it o r ia l  a n d  

P o l it ic a l  P e n s io n s

Mr. Speaker: Motion is:

“That a sum not exceeding 
Rs. 19,40,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1955, in 
respect of ‘Territorial and Poli
tical Pensions*."*

D e m a n d  No. 37—‘S u p e r a n n u a t io n  

A l l o w a n c e s  a n d  P e n s io n s

Mr. Speaker: Motion is:

“That a sum not exceeding 
Rs. 2,80,80,000 be granted to the 
President to complete the sum 
necessary to defray the charges

which will come in course of 
payment during the year ending 
the 81st day of March, 1955, in 
respect of ‘Superannuation A llow 
ances and Pensions*.*^

D e m a n d  No. 38— M i s c e l l a n e o u s  De
p a r t m e n t s  AND E x p e n d i t u r e  u n d e r  

THE M i n i s t r y  o p  F i n a n c e

Mr. Speaker: Motion is:

“That a sum not exceeding 
Rs. 3,20,64,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1955, in 
respect of ‘Miscellaneous Depart
ments and Expenditure under the 
Ministry of Finance’.”

D e m a n d  No. 39— G r a n t s - i n - a i d  t o  

S t a t e s

Mr. Speaker: Motion is:̂

“That a sum not exceeding 
Rs. 14,01,87,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1955, in 
respect of ‘Grants-in-aid to 
States’.”

D e m a n d  No. 40— M i s c e l l a n e o u s

A d j u s t m e n t s  b e t w e e n  t h e  U n i o n  

AND S t a t e  G o v e r n m e n t s

Mr. Speaker: Motion is:

“That a sum not exceeding 
Rs. 2,53,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
paymejit during the year ending 
the 31st day of March, 1955, in 
respect of ‘Miscellaneous Adjust
ments between the Union and 
State Governments*.”

D e m a n d  No. 41— Êx t r a o r d i n a r y  

P a y m e n t s

Mr. Speaker: Motion is:
“That a sum not exceeding 

Rs. 21,16,78,000 be granted to the
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President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 3l5:t day of March, 1955 ‘ in 
respect of 'Extraordinary Pay
ments’/*

D e m a n d  N o .  42—P r e - p a r t i t i o n  

P a y m e n t s

Mr. Speaker: Motion is:
“That a sum not exceeding 

Rs. 1,24,42,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 

' the 31st day of March, 1955, in 
respect of 'Pre-partition Pay
ments’/*

D e m a n d  No. 115— C a p i t a l  O u t l a y  o n  

THE I n d i a  S e c u r i t y  P r e s s

Mr. Speaker: Motion is:

“That a sum not exceeding 
Rs. 4,78,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1995, in 
respect of 'Capital Outlay on the 
India Security Press’/’

D e m a n d  No. 116—C a p i t a l  Outlay oiv 
C u r r e n c y

Mr. Speaker: Motion Is:

**That a sum not exceeding 
Rs. 2,48,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1955, in 
respect of 'Capital Outlay on 
Currency*.”

D e m a n d  No. 117— C a p i t a l  O u t l a y  o n  

M i n t s

Mr. Speaker: Motion is:

*'That a sum not exceeding 
Rs. 65,75,000 be granted io  the 
President to complete the sum 
necessary to defray the charges 
which will come In course of

payment during the year endihg 
the 31st day of March, 1955, in 
respect of ‘Capital Outlay on 
Mints’.”

D e m a n d  N o .  118— C o m m u t e ® V a l u e  

OF P e n s i o n s

Mr. Speaker: Motion is:
“That a sum not exceeding: 

Rs. 86,21,000 be granted to t ^  
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March. 1955, in 
respect of ‘Conunuted Value of 
Pensions’.**

D e m a n d  N o . 119— P̂a y m e n t s  t o  

R e t r e n c h e d  P e r s o n n e l

Mr. Speaker: Motion is:
‘That a sum not exceeding 

Rs. 99,000 be granted to the 
President to complete the sum 
niBcessary to defray the charges 

. which will come in course of 
payment during the year ending 
the 31st day of March, 1955, in 
respect of ‘Payments to Retrench
ed Personnel’/*

D e m a n d  No. 120— O t h e r  C a p i t a l

O u t l a y  or t h e  M i n i s t r y  o f  F iN A H t3 i

Mr. Speaker: Motion is:

“That a sum not exceeding 
Rs. 20,35,21,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1955, in 
resp^t of ‘Other Capital Outlay 
of the Ministry of Finance’/*

D e m a n d  No. 121— L o a n s  a n d  A d v a n c e s

BY THE C e n t r a l  G o v e r n m e n t

Mr* Speaker: Motion is:
'That a sum not exceeding 

Rs. 31,70,68,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
paj^ent during the year ending 
the 31st day of March, 1955. in 
respect of *Loans and Advances 
by the Central Govemmwit*/*
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Proper implementation of the recom- 
mendations of the Central Pay 
Commission particularly in grant of 
house^rent allowance in "C* class 
cities, with populations of 1 lakh 
and above

Bhri Nambiar (Mayuram): I beg to 
move:

''That the demand under the 
head ‘Ministry of Finance’ be 
reduced by Rs. 100/*

Restoration of cut in house^rent 
allowances of employees in *C* class 
stations in the pay range of Rs, 
75— 100 due to the implementation 
of the Gadgil Committee recom

mendations

Shrl Nambiar: I beg to move:

“That the demand under the 
head ‘Ministry of Finance* be 
reduced by Rs. 100.”

Taxation policy 0/ the Government of 
India adversely affecting the lower 

income group

Shri V. P. Nayar (Chirayinkil): I 
beg to move:

“That the demand under the 
head ‘Ministry of Finance* be
reduced by Rs. 100/’

Failure of the Government to raise 
the standard of living of the people

Shri V. P. Nayar: I beg to move:

“That the demand under the
head ‘Ministry of Finance* be
reduced by Rs. 100/*

Failure to provide adequate finance 
for education, health, agriculture 

and small-scale industries

Shri V. P. Nayar: I beg to move:

“That the demand under the 
head *Ministry of Finance’ be
reduced by Rs. 100.**

Necessity for granting greater finan  ̂
cial assistance to Travancore-Cochin 
^  by way of food subsidy

Shri N. Sreekantan Nair (Quilon 
cum M avelikkara): I beg to move:

“That the demand under the 
head ‘Ministry of Finance* be 
reduced by Rs. 100.”

Growing cost of administration

Shri V. P. Nayar: I beg to move:

“That the demand under the 
head ‘Ministry of Finance* be 
reduced by Rs. 100/*

Failure to stop foreign firms from 
exporting their profits and in not 
directing them to invest it back into 

the industry

Shri V. P. Nayar: I beg to move:

“That the demand under the 
head ‘Ministry of Finance* be 
reduced by Rs. 100.**

Failure to stop the invisible income 
of foreign insurance and banking concerns
Shri V. P. Nayar: I beg to move:

“That the demand under the 
head ‘Ministry of Finance* be 
reduced by Rs. 100.”

Failure to give price protection to the 
agriculturists for their produce

Shri V. P. Nayar: I beg to move:

“That the demand under the 
head ‘Ministry of Finance* be 
reduced by Rs. 100.**

Failure to give price protection to the 
handloom and cottage industries and 
to develop co-operatives among 

them

Shri V. P. Nayar: I beg to move:

*That the demand under the 
head ‘Ministry of Finance* be 
reduced by Rs. 100.**
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IHigh interest rate paid to the dollar 
loans and other foreign loans even 
in comparison to what we pay to the 

national loan

Shii V, P. Nayar: I beg to move:

“That the demand under the 
head ^Ministry of Finance' be 
reduced by Rs. 100/*

Failure to stop investment of foreign 
capital in indtistries where Indian 
capital is available, much to the 

detriment of national interests

Shri V. P. Nayar: I beg to move:

“That the demand under the 
head ‘Ministry of Finance* be 
reduced by Rs. 100/*

Failure to follow an integrated fiscal 
policy with a view to subject all 
incomes to a ceiling of rupees one 
thousand per month in terms of 

present prices

Shri Madhao Reddi (Adilabad): I 
beg to move:

“That the demand under the 
head ‘Ministry of Finance* be 
reduced by Rs. 100/'

Refusal of Supplies

Shri Vallathanui (Pudukkottai): 
I  beg to move:

“That the demand under the 
head ^Ministry of Finance* be 
reduced to Re. 1.^

Non^utilisation of the budgetary 
provisions of funds by the Ministries 
resulting in the arrears of work 

relating to the Five Year Plan

Shri Vallatharas: I beg to move:

“That the demand under the 
head ‘Ministry, of Finance* be 
reduced by Rs. 100/*

Taxation policy of the Government of 
India adversely affecting the lower 

. income groups

Shri N. R. Naidu (Rajahmundry): 
I beg to move:

“That the demand under the 
head ‘Ministry of Finance’ be 
reduced by Rs. 100/*

Abolition of the post of the National 
Savings Commissioner

Shri U. M. Trivedi (Chittor): I beg 
to move:

“That the demand under the 
head ‘Ministry of Finance* be 
reduced by Rs. 100.**

Failure to utilise the budgetary provi^ 
sions of funds made available for 

the development schemes

Shri Tulsidas (Mehsana West): I 
beg to move:

“That the demand under the 
head ‘Ministry of Finance* be 
reduced by Rs. 100.”

Re-orientation of the present Budget 
policy to suit the productive and 
rural economy and to raise the 

standard of living.

Shri Sivamurthi Swami (Kushtagl): 
I beg to move:

“That the demand under the 
head ‘Ministry of Finance* be
reduced by Rs. 100.**

Failure of the Ministry to provide 
more finance for education, health, 
agriculture and small scale indus^ 

^ M et

Shri Sivamnrthl Swami: I beg to
move:

“That the demand under the 
head ‘Ministry of Finance* be
reduced by Rs. 100.**

Corruption that is prevailing in the 
Customs Department

Shri Sivamurthi Swami: I beg to
move:

“That the demand under the 
head ‘Customs* be reduced by
Rs, 100.**

Failure to levy adequate income tax 
on foreign corvcerns and big Indian 

eapitalitiB

Shri Sadhan GopU (Calcutta—  
South-East): I beg to move:

“That the demand under the 
head ‘Union Excise Duties’ be
reduced by Rs, 100.**
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Duties on cloth, betelnuts and washing 
soap

Shri N. R. Naldu: I beg to move:

‘‘That the demand under the 
head ‘Union Excise Duties’ be 
reduced bV Rs. 100.*'

Tax imposed on footwear

Shri N. R. Naidu: I beg to move:

“That the demand under the 
head ‘Union Excise Duties* be 
reduced by Rs. 100.”

Differences in the pay scales of the 
officials of the Central Excise 
Department and the officials of the 

Income-Tax Department

Shri SiTamurtlii Swami: I beg to
move:

“That the demand under the 
head ‘Union Excise Duties* be 
reduced by Rs. 100.**

Increase in the pay of Central Excise 
Range Officers

Shri Sivamurthi Swami: I beg to
move:

“That the demand under the 
head ‘Union E9̂ ol«fe Duties’ be 
reduced by Rs. 100.**

Re-’assessment and levy of income-tax 
on closed income-tax cases of the 
pre-integration period without 
giving adequate compensation to the 

Travancore-Cochin State

Shri N. Sreekantan Nalr: I beg to
move:

“That the demand under the 
head *Taxes on Income including 
Corporation Tax and Estate Duty' 
be reduced by Rs. 100.**

Income Tax policy and its failure to 
stop corruption among the local  ̂ officials
Shri SlvamurUU Swami: I beg to

move:

“That the demand under the 
head *Taxes on Income including

Corporation Tax and Estate Duty' 
be reduced by Rs. 100.**

Recruitment of officers for collection 
of Estate Duty from the Central 

Excise Department

Shri Sivamurthi Swami: I beg to
move:

“That the demand under the 
head ‘Taxes on Income including 
Corporation Tax and Estate Duty' 
be reduced by Rs. 100.**

Working of Neemuch Opium Factory

Shri U. M. Trivedi: I beg to move: 
“That the demand under the 

head ‘Opium* be reduced by 
Rs. 100.**

Non-provision of leave salary for the 
establishment of Neemuch Opium 
Factory for Assistant Supervisors, 
clerks and class IV establishments

Shri U. M. Trivedi: i  beg to move: 
“That the demand under the 

head ‘Opium* be reduced by 
Rs. 100.**

Government* s policy in connection 
with the problems of Banking and 
Insurance industries in the country.
Shri Tulsidas: I beg to move

“That the demand under the 
head ‘Miscellaneous Departments 
and Expenditure under the 
Ministry of Finance* be reduced 
by Rs. 100.*’

Policy regarding the State enterprises

Shri Tulsidas: I beg to move:
“That the demand under the 

head ‘Miscellaneous Departments 
and Expenditure under the 
Ministry of Finance* be reduced 
by Rs. 100.**

Claims of Travancore-Cochin for 50 
per cent, of the total income derived 

from the duty on pepper

Shri N. Sreekantan Nair: I beg to
move:

“That the demand under the 
head ‘GraAts-in-aid to States* be 
reduced by Rs. 100.”
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Inadaquate provision for the welfare 
of the Scheduled Castes and Tribes 

171 Part C States

Shri V. P. Nayar; I beg to move:

“That the demand under the 
head 'Grants-in-aid to States* be 
reduced by Rs. 100.”

Inadequate grant to the State of West 
Bengal to compensate loss in jute 
duty and share of income tax in 
terms of the Finance Commission's 

recommendations

Shri V. P. Nayar: I bteg to move:

“That the demand under the 
head *Grants-in-aid to States* be 
reduced by Rs. 100.**

Feasibility of appointing a Parlia- 
mentary Commission to supervise 
and check up and also to report to 
the Parliament the expenditure of 
the Grants-in-aid made by the 

Parliament to the various States

Shri Tulsidas: I beg to move:

“That the demand under the 
head ‘Grants-in-aid to States* be 
reduced by Rs. 100.”

Adjustment of payments to Part B 
States for the administration of the 

Indian Arms Act

Shri U. M. Trivedl: I beg to move:

“That the demand under the 
head ‘Miscellaneous Adjustments 
between the Union and State 
Governments’ be reduced by 
Rs. 100.”

Dr. Krishnaswaml (Kancheepu- 
ram): Mr. Speaker, in these days of 
astronomical expenditure incurred 
by Governments, it is dangerous to 
dispense with effective checks and 
controls by the Treasury and Parlia
ment to which all departments are 
ultimately accountable. I should 
like to consider treasury control from 
two standpoints. Treasury control 
is not to be despised, because they 
are administrative and intem^ii, 
Trea.sury control and audit are ab
solutely essential before Parliament

can begin to apply effective control, 
treasury control is exercised in one 
of two ways and I invite the atten
tion of the House to the considera
tion of both these methods.

There is a detailed control or scru
tiny of each scheme submitted to the 
Finance Department; there is also 
what for want of a better word is 
described as block control. The 
latter is ot secondary importanot» 
where the first is exercised effective
ly. Within recent weeks there has 
arisen a fresh controversy on the 
subject of treasury control. It is 
sometimes assumed that neither par- 
liamen^ry control nor treasury con  ̂
trol need be exercised, especially in 
these days of planning, at high 
speed. But this assumption is high
ly dangerous and ultimately disrup* 
tive of sound planning. Critics sug
gest that it is the first type of con
trol exercised by the Finance De
partment that is responsible for delay 
and hampering execution of schemes 
with speed. Is there any substance 
behind this charge? I have attempt
ed to analyse the shortfall in ex
penditure that has taken nlace dur
ing the past two years and my analy^ 
sis reveals certain interesting facts 
which I place before the House in all 
humility so that it might take them 
Into account before it pronounces its 
verdict on the efficacy or otherwise 
of treasury control. What are the 
main lines in which shortfall of ex
penditure has taken place? Railways, 
for instance, have not been able to, 
spend as much as was anticipated 
and a shortfall of 17} crores has been 
the result: Community Projects have 
a similar story to tell. Here too our 
actual expenditure has fallen short of 
the anticipated by Rs. 7 to 8 rrores. 
What is the reason for Railways 
having not been able to spend the 
amount envisaged? The obvious ex
planation that has been given by the 
President of the Railway Board— and 
it has not as yet been contradicted 
by the hon. Minister in charge of 
Railways— is that they were not able 
to pi^ into operation all these sche-
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[Dr. Krishnaswaml] 
mes, not because Treasury control 
was exercised but because they were 
unable to import machinery from 
abroad.

3 P.M .
As for Community Projects, what 

has oceurred may appear strange. It 
has been recognised by almost all 
sections of opinion that schemes have 
not been drawn up and formulated 
lor the Treasury to approve or reject. 
It is as a result of schemes not hav
ing been drawn up properly that 
there has been delay and it looks as 
if Treasury control has not been the 
villain of the piece. Surely, unplan
ned projects and schemes cannot be 
sanctioned by any finance minister 
and. certainly, it would not be possi
ble, in these days of large-scale ex
penditure. for us to suggest that any 
scheme can be implemented without 
its being properly formulated.

What is necessary in the present 
<iircumstances is to get rid of the 
planless atmosphere that surrounds 
most of our administrative depart
ments. There is the tragedy in our 
affairs that ŵ hlle we speak of plan
ning often, we have not drawn up 
plans and schemes to match the defi
cit expenditure envisaged by Govern
ment. Whatever might be the reason, 
certain prescriptions have been sug
gested in order to expedite expendi
ture and promote prosperity.

One such proposal put forward is 
that Parliament should give its con
sent to what is known as a token 
grant. I am clear in my mind— and 
hon. Members also I hope are clear in 
their minds— that a token grant would 
distort the whole scheme and sequen
ce of our Budget. If this idea is 
carried to its logical conclusion, the 
hon. the Finance Minister would be 
relieved of the responsibility of pre
senting a Budget with figures and he 
can with appropriateness present 
Budgets in symbols in future. Be
sides, what is the effect of accepting 
the procedure of a token grant? 
Token granti, if once accepted by 
Parliament, would convert a democra- 

.cy into a totalitarian regime and we

would have taken the first step in 
the march to serfdom.

The other proposal that has been 
put forward is that we should have 
what is known as block grants allo
cated to the spending departments. 
Here too, tfiere are formidable ob
jections that stand in the way of Par
liament accepting this proposal. It 
is neither in conformity with the
spirit of our Constitution nor is it 
wise on the part of hon. Members 
to approve this proposal. True, a 
ceiling on the amount of expenditure 
is fixed and, to this extent, this pro

posal has merit. But, adoption of this 
prescription would whittle down the 
control cf the Finance Ministry over 
other Ministries and, in consequence, 
whittle down what we are most an
xious to establish, effective parlia
mentary control. Having disposed of 
these two prescriptions let me con
sider the main problem that is fac
ing the administration, the House, 
and planners today. It is better we 
face facts instead of attempting to 
circumvent them. The Finance Min
ister envisages deficit expenditure of 
the order of 100 to 120 crores in the 
roming year. In normal circumstan
ces, the amount of expenditure that 
we envisage is known o n ly  after the 
schemes have been drawn up. Here, 
in order to increase the income and 
in order to prevent unemployment, 
we have envisaged an increase in ex- 
penditure of Rs. 100 crores to Rs. 120 
crores, and it is exactly because we 
have envisaged this amount and we 
are not yet ready with our schemes 
fully, that there is a great controversy 
on treasury scrutiny. It is incumbent 
on us to suggest a reform which takes 
into account the merits of Treasury 
control and yet makes D o ssib le  the 
spending of the amount envisaged.

[P andit T hakur D as B hargava  in the 
Chair]

I suggest to the Government that the 
first duty of the administrative de
partments is to draw up schemes as 
quickly as possible so that they might 
be scrutinised by the Finance Depart
ment. This might however be a coun
sel of perfection as we know that it
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is not possible lor the departments to 
have all schemes drawn up to satisfy 
the criteria Imposed by the Finance 
Department. It is socially important 
that we should implement these sche
mes as quickly as possible within the 
next two years. Therefore, a compro
mise suggests itself. I suggest that if 
the broad outlines of a scheme are 
prepared, a Contingency Fund may be 
provided so that the spending Depart

ment may draw on it. Even here, 
there are certain important safeguards 
which will have to be devised by the 
Finance Department. Parliament is 
responsible for voting money appro
priations, and the Finance Ministry 
for allocating the funds among the 
various Departments and no Finance 
Ministry should be in a position to 
divest itself of this responsibility. 
From the angle of parliamentary con
trol, from the point of view of efiO- 
Client flivincial control more than ever 
necessary now in these days of large- 
scale expenditure, all these funds must 
be scrutini^sed, and the expenditure 
win have to be sanctioned ex post facto 
by the Finance Ministry. The ad
vantage of sanctioning these amounU 

spent ex post facto by the Finance 
Ministry is that a definite check will 
have been imposed on the wasting pro
pensities of administrative depart
ments. We all want large-scale ex
penditure. but no one ever advocates 
public waste. This theory is today as 
true as it was previously; while we 
desire public expenditure In order to 
increase income and economic activi
ties in different regions of our coun
try. it certainly is not our aim to al
low the tax-payers’ money to be mis
spent. Ultimately, the Finance Min
istry is accountable to Parliament, and 
where it is found that the Contingency 
Reserve Funds have not been drawn 
upon fully, or mis-spent it is the duty, 
nay it is the right, of the Finance 
Minister to come before Parliament 
and place a White Paper detailing the 
reasons for what has occurred.

There is another point which I bring 
to the notice of my hon. friend the 
Finance Minister. The explanatory

memorandum of the Finance Minis
try deserves to be recast in view of 
the expenditure to be incurred on a 
large scale. This explanatory memo
randum must give us fuller details of 
how the Contingency Reserve Fund 
has been spent. Particularly, it must 
be realised that hitherto we have 
sanctioned the Contingency Fund only 
for a limited period of a month or 
two when Parliament is in recess. But 
in view of the new developments and 
in view of the fact that expenditure 
has to be incurred with as much 
speed as possible, a Contingency Re
serve Fund, which has been sanction
ed and which has also to be spent 
subject to effective control by the 
Treasury, has necessarily to be super
vised with gre^ t̂er care by Parliament 
than in the past. This idea of spend
ing money, although most attractive 
to those who spend it, would have to 
be considered from another angle. 
For instance, the amount of money 
that has been spent would come into 
our revised estimates and we would 
then be in a position to judge how 
far the departments have kept up to 
the schedule. As it is, I have a feel
ing that too much blame is being 
thrown on one particular department 
— the finance department— because of 
poverty of thought in the administra
tive departments. There has been a 
great deal of confusion which conti
nues even in the third year of our 
Plan, on these matters.

May 1 give an example. It is said 
that there is a great deal of unemploy
ment and we should spend for the 
purpose of employing the unemployed. 
But as it is, the Minister of Planning 
pointed out only a few weeks ago 
that about Rs. 45 crores would be 
spent on the relief of refugees. Now, 
this will not solve the problem of un
employment which is concei^ated in 
certain regions. What would happen 
is that the refugees would go into 
commercial occupations, already over
crowded and this would result in more 
disguised unemployment I am 
only mentioning this instance to show 
that hastily drawn-up schemes tend
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to give an imperfect picture of the 
needs that would be satisfied by their 
implementations, ^

There is another point on which 
this House has expressed itself strong
ly and yet nothing has been done by 
the hon. the Finance Minister. The- 
audit and accounts branches have to 
be hifurcated immediately. Two years 
ago» the Public Accounts Committee 
pointed out the need and necessity 
for separating these two branches. 
Thereafter the Auditor-General should 
be instructed to institute concurrent 
audit and present quarterly reports to 
Parliament. As it is, the reports of 
the Auditor-General are a year or a 
year and a half old and Parliament is 
not in a position to judge what is 
exactly happening or what has hap
pened to the funds that have been 
allocated to these various departments.

I shall bring to the notice of the 
House another instance to show how 
things are shaping. The Damodar 
Valley Project has had large funds 
allotted by this House and yet the 
latest report gives us only a picture 
of the audited accounts for the year 
1950-51; it gives us however an 
estimate of the expenditure to 
be incurred in 1953-54. Why 
is there such delay? Why are 
Public enterprises never up-to-date in 
auditing all these accounts. I should 
also like him and the Government to 
realise that unless there is separation 
of the audit and the accounts, no 
healthy system of control will ever 
come into operation and Parliament 
will be misled on several occasions, 
perhaps unconsciously, as a result of 
the system that we are following. I 
suggest to the Government that before 
the new Auditor-General assumes 
oflRce. a bifurcation be achieved so 
that we may have the accounts branch 
separatftH from the audits branch. It 
is not fair to the new Auditor-General 
designate that he should be asked 
to look after both accounts and audit. 
It is this which has led to his not be
ing able to devote enough time and 
attention to various problems and it 
is this that has led in many cases

in the past to Parliament not having 
had information as quickly as possible.

Let me point out to the Govern
ment and my hon. friends that in 
future, more than in the past, parlia
mentary control and financial control 
should be exercised, and cannot be 
dispensed with or weakenedr. The 
new welfare State does not envisage 
administrative departments function
ing in an atmosphere of planlessness 
or their spending without proper 
checks. It has become fashionable of 
late to suggest that we should have 
some reform which would obviate the 
need for red-tape. But let hon. Mem-̂  
bers realise that there is the danger 
of our going to the other extreme of 
having no system and functioning in 
a terrain of confusion and waste. One 
may appropriately remind himself 
when he considers these suggestions 
to reform financial control ip radical' 
fashion of what has been said by Con
greve in the “Double Dealer**.

“One minute gives invention to des
troy;

What to rebuild, will a whole age 
employ.”

Shri Y. M. Mukne (Thana— ^Reserv- 
ed--Sch. Tribes): The Five Year Plan 
has given out the following as the 
objective of the State with regard to 
the people in the Tribal Area. The 

. Plan says:
“There has to be a positive 

policy of assisting the Tribal Peo
ple, to develop their natural re
sources and to evolve a produc
tive economic life wherein they 
will enjoy the fruits of their 
labour, and will not be exploited 
by more organised economic forces 
from outside.”

With that end in view a special finan
cial grant has to be provided for pro
grammes for the social and economic 
welfare of the Tribal population living 
in the Scheduled areas. The pro
grammes include “schemes for the 
building of roads, the improvement of 
wat^r supply, the provision of irri
gation, the development of agricul- 
tua ,̂ animal husbandry and cottage
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^ u s t r i^  £md (or increased educa
tional and medical facilities— X azn
quoting from the Five Year Plan.

But what has been achieved in this 
respect? I refer only to the people 
living in the Scheduled areas of my 
State, that is the Bombay State. In 
the first Five Year Plan a sum of 
Rs. 15 crores has been earmarked 
for the welfare of the Scheduled 
Tribes and for the development of

• Scheduled areas. I do not know what 
will be the share of the Scheduled 
area in the Bombay State. What I 
find is that the Centre has up to now 
sanctioned the followin<g ĵrants to this 
area: in 1951-52 Rs. 1 lakh, in 1952-53 
Hs. 8-50 lakhs, and in 1953-54 Rs. 12 
lakhu. That is all that is spent. And 
all this amount is spent by the Bom
bay Government on education— mostly 
primary— social welfare, health and 
such other matters. My contention is 
that is not tackling the basic problem.

We are the oldest population of the 
land. Our communities have lived 
for centuries in the forests and hilly 
regions. The very fact that these 
communities are being mentioned as 
Scheduled Tribes shows that the 
framers of the Constitution recognise 
our backwardness and therefore want 
to give us some protection.

We are certainly obliged to the
Government for the consideration they 
have shown us. But I would state 
most humbly that the mere mention 
of us as Scheduled Tribes and grant
ing a few crores of rupees for our 
social welfare will not be enough to 
compensate us for the suffering and 
privations that the so-called civilised 
society has forced upon us.

We are not a few people. There
are about 245 tribes living in the
innermost jungles of the country, cut 
oS  from all civilisation. Only a few 
of the people can imagine the living 
conditions of this population of over 
1 ’78 crores which comes to about 
7-8 per cent, of the entire population. 
1 belong to the tribal area of the Bom
bay State which has a tribal popula
tion of about 9*34 per cent. of the

total population in that State. The 
particular district from which I come 
has the largest Adivasi population in 
the State. The area wtiich we occupy 
Is about 1,820 sQuare miles and 4,57,000 
live in that area.

What are the conditions under which 
these people live? Their economic 
condition has been the same as it 
was seventy or eighty years back. 
Their main occupation is agriculture 
if you can call the tilling of small 
pieces of land in hilly and many times 
barren areas as agriculture. These 
sons of the jungle, when their small 
produce exhausts, have to live on 
fruits and herbs. Some of the fortu
nate among them get work under the 
contractors who have been making 
enormous profits through cutting down 
trees and carrying on the timber 
business. But, our Adivam  get only 
wa r̂es and they are starvation wages 
for the work that they do. I must 
congratulate the Bombay Government 
for having introduced suitable legis
lation to exploit the jungle areas and 
to form co-operative societies of the 
Adtvasis for that purpose. But, any
way. even today the life of the peo
ple is no different than what it was 
during the centuries. As I said 
earlier these people are cut off from 
any kind of civilization. There are 
no roads, no proper communications. 
They live in huts and they have hard
ly anything which can even resemble 
clothes.

What the Scheduled Tribes need is 
economic development of their area. 
For that, communications will have to 
be developed, small industries will 
have to be established and small irri
gation projects will have to be taken 
in hand. These are the problems 
which must be given top priority. 
Unless the fundamental problem of 
the poverty of Adivasis is tackled 
immediately, all other high-tiounding 
schemes of education, public health 
and community development are 
bound to fail.

What I feel is that the Centre may 
not have the full grasp of the situa
tion in these remote ‘ hilly districts.
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and therefore, with aU the good wishes 
of the Ministers concerned the basic 
problems of these areas have remain
ed unsolved. I may draw the atten
tion of the Government to the fact 
that— it is a small thing I admit— n̂o 
Minister from the Centre has up to 
now visited my area (Thana-Kolaba 
Constituency) in the Bombay State.

Then. Sir, the report of the Com
missioner provides for advisory coun
cils of Adivasis in each State in order 
to advise on the best method of bring
ing about the advancement and uplift 
of the Adivasis, What I would sug
gest is that there should also be an 
advisory committee at the Centre in 
order to co-ordinate all the activities 
and give general directives about the 
line of development. I may also sug
gest that steps be taken to ensure 
some representation to the Scheduled 
Tribes in State and Central Cabinets 
where the Scheduled Tribes legislators 
form a good number of the elected 
representatives. This will enable the 
Scheduled Tribes representatives to 
acquaint themselves with the day-to- 
day administration of the country, and 
Government may be in a position to 
hear the views of tftie Scheduled 
Tribes representatives directly on the 
problems of these tribes. It is also 
necessary that the Government should 
appoint Scheduled Tribes representa
tives in Parliamentary Committees in 
order that they may get a fairly good 
knowledge of parliamentary activities 
within the statutorily stipulated 
period.

Sir, I make these suggestions in all 
humility. I know the Government has 
the good of the people at heart. I 
must say here that the Centre as well 
as the Bombay Government are try
ing to do something for the ameliora
tion of the conditions of our people. 
What I feel is that they are not 
concentrating on the basic problems 
and therefore, I have drawn the atten
tion of the Government to these pro
blems. I hear that the Bombay Gov
ernment has clf&Iked out a five-year

plan estimated to cost Rs. 1*86 crores 
for the exclusive benefit of Scheduled 
Tribes and the inhabitants of Sche
duled areas. But, the plan would be 
put into operation provided the Gov
ernment of India agree to sanction 
substantial grants for its implemen
tation. I hope the Government will 
sanction these new grants as well as 
continue to pay grants for the schemes 
of social welfare initiated by the Bom- 
bay Government.

Shri Mohiuddln (Hyderabad C ity): 
There have been during the last three 
or four weeks great controversy over 
rationalisation of large scale indus
tries. Unfortunately, the question ihas 
turned round on more employment 
with less production and more pro
duction with more employment. I, 
however, do not propose to deal with, 
rationalisation as such. But, I should 
like to draw the attention of the 
House and the Finance Minister to 
the important financial implications of 
rationalisation.

It is well-known that in highly in
dustrialised countries, the main source 
of capital for the expansion of indus
tries is the surplus of the industry 
itself. The various studies that have 
been made of corporation finance 
clearly show that during the last 20 
years, there is a definite tendency to 
accumulate funds from surplus profits 
and utilisation of these funds for the 
purpose of expansion or creation of 
new industries. Ashley, in his recent 
Study of Corporation Finance has said 
that in Great Britain and U.S.A., as 
indeed in all the most advanced in
dustrial nations, this type of savings 
is the main source of new funds for 
the development of industry and trade. 
He also says that the issue of new 
securities has become less important 
and the profits retained are now the 
largest single source. Our experience 
in India during the last few years is 
the same and the issue of new capital 
has not shown any vitality, and the 
security market is practically dull. The 
corporation tax collected by the Gov
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ernment is hovering round about Rs. 
38 crores to Rs. 41 crores. I think 
this, aspect of rationalisation has got 
to be taken into consideration and 
the industrial sector should work in 
such a manner that the surplus pro
fits should be considerable for further 
development of industries in India. 
IVicreased profits, of course, should not 
mean increased benefits to the capi
talists. Their share of the profit, 
whatever reasonable share is fixed, 
must be there, of course. Dividends, 
if necessary, should be restricted and 
the surplus should be utilised for not 
only replacement of industries, but 
also for expansion of other industries. 
This has a great financial implicafibn 
and I hope it will be taken into consi

deration when deciding the question 
of rationalisation as was mentioned 
by the hon. Commerce and Industry 
Minister yesterday.

There is another point with regard 
to the Plan which I would like to 
mention for the attention of the 
Finance Minister, and that is. we are 
using the term ‘development’ expendi
ture’ rather loosely. In the Five Year 
Plan Progress Report that was circu
lated to the Members of Parliament, 
it was said that in the two years 1951 
to 1953, when the Plan has been in 
operation, the outlay on development 
expenditure was Rs. 584 crores. The 
Reserve Bank of India, in its report 
published in July, 1953, has calculated 
the expenditure on capital outlay on 
development, river valley projects, 
agricultural improvements, public 
health, road transport, special indus
tries, etc. It says that in these two 
years, the capital outlay on develop
ment was Rs. 230 • 69 crores. These 
words ‘development expenditure* and 
‘capital outlay on development' are 
causing confusion in the minds of the 
people. I would suggest that the mean
ing of these two terms should be speci
fic. Of course, there is very little differ

ence between what is directly pro
ductive and what is indirectly pro
ductive. The expenditure on irriga
tion projects is directly productive, 
while that on roads, schools, hospi

tals, etc. is indirectly productive. 
There may be overlapping here and 
there. However, I would suggest tliat 
for purposes of clear indentification, 
the expenditure on directly produc
tive development schemes should be 
shown separately from that on in

directly productive development sche
mes. That will give a clear idea as 
to how far we have progressed in 
our development schemes, by our in
vestment. This is of great impor

tance,

For the next two or three years, of 
course, we are going to resort to de
ficit financing to a large extent. In 
order that the public should be satis
fied that there has not been undue rise 
in prices on account of deficit finan
cing, we should also have figures to 
show to the public that the produc
tion is going up rapidly, so that there 
is no occasion for the prices to rise; 
as development proceeds ahead.

There have been some references, 
yesterday as well as earlier, to terms 
of trade which now stand at about 
94. It has also been suggested that 
we are helpless, because we cannot 
control the terms of trade stand in 
favour of or against India, th e  
terms of trade were extremely fa
vourable to India in 1950-51, and 
they stood at about 115 or 116— I am 
speaking from memory. In 1952, 
they dropped suddenly to 85. Since 
then, they have been creeping ut> gra
dually, and it is reported that they 
stand now at 94. So. arc we really 
helpless? In the Economic Survey of 

the United Kingdom, that was issued' 
in thf first week of April, it is re
ported :

“Thanks to a fall of twelve 
per cent, in import prices, Bri
tain was able to bring in nine 
per cent, more of imports, for a 
payment of four per cent, less, 
while export prices dropped only 
by three per cent. The gain 
from this swing in terms of trade 
is estimated at £200 million to»̂  
£250 million.”
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That is the gain of England by lall 
in  export prices of India and other 
•countries. I suggest that we should 
not be as helpless in this matter as 
it is sometimes said we are. This 
problem should be closely examined.
It deserves examination. It may be 
that when we reduced our export 
duties, either we reduced them too 
early or reduced them to a greater 
extent; or that when we purchased 
machinery and manufactured articles 
we were not very careful in examin
ing at what price we should purchase. 

All these important points are to 
be kept constantly under vigilance 
so that the terms of trade, if they do 
not really turn in g;ar favour, at 
least stand at par.

Shri Sadhan GaptA: We have seen 
a report from the Fln&nGe Mimstr^ 
but the report contains not an inkl
ing about what financial policy this 
Government follows. Sir, the re
port does not contain a word about 

it, but that Is not any evidence of 
the non-existence of a policy. It is 
not advertised because it is not 
worth advertising. But, nevertheless, 
it is manifest. If the report is 
silent, it id proclaimed from the 
house-tops by actions of the Finance 
Ministry and the Government as a 
whole.

Now, as for these actions, we have 
already seen the protest that has 
come from e.vory section of this House 

against the taxes levied. That 
is ono evidence, a symptom of 
the policy which the Government 
follows. The poor are taxed. Tax 
burdens are added to the already 
heavy burdens t̂hey have to bear 
and the rich ore not touched. The 
excuse is that the Taxation Inquiry 
Commission is sitting. Sir, If the 
rich could be given relief on account 
of the Taxation Inquiry Commission, 
why not the poor? It is said that 
capital formation might be impeded 
by additional taxes and till the In
quiry Commission reports, we can

not take the risk. Sir, in the case 
of the poor, it may not be capital 
formation, but it will be the very 
formation of their bodies which will 
be affected. It will touch their very 
nutritional aspects, when additional 
tax burdens are imposed on them.
Sir, that is how the poor and the
rich are treated. But that is not 

all. When it comes to differentiating 
between exploiters, foreign exploiters 

are treated infinitely better than 
Indian exploiters. Now, we from 
this party have often complained 

about the indiscriminate import of 
foreign capital. We have complain
ed about it; our complaint has been
ridiculed. It has been stated that
Russia had to take foreign aid. Now, , 
what is discreetly passed over is 
that what we are complaining about 
is not foreign aid but foreign capital. 
What Russia did was not to invite 

companies to exploit the country free
ly; what Russia did was to invite tech
nical experts, to invite foreigners to 
render them assistance, train up 
their technical personnel to establish 
their factories and then after train
ing up their personnel, they had to 
go. Now, what have we done, Sir? 
Have we done anything of the kind? 
We have done nothing of the kind. 
W<e are only permitting a huge 
drainage. Sir, we have complained 
about the drainage. We have stated 
that the drainage amounts to about 
Rs. 100 crores or more. The Govern
ment has also tried to dodge this 
thing by quoting the Reserve Bank 
figures to show that it is only Rs. 39 
crores. Now, this may be a very 
good way of winning a battle of wits. 
But, Sir, what the Government has 
not told the House, what the Gov

ernment keeps always silent about, 
is that the Reserve Bank report 
does r>ot calculate the banking 
commission which is charged on in
ternational trade. It does not include 
the shipping charges which are to be 
paid for both our imports and ex
ports. It does not include the in
surance charges in respect of both 
Dur imports and exports. Now.
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taking all these into consideration, 
we leel that the drain from this 
country will not be very much less 
than Rs. 100 crores or 150 crores. 
Apart from these means which can 
be called “lair” means in v 

son with the other foul means, there 
are other very shady ways in which 
our capital is being robbed. We 
know that there are companies which 
all themselves ‘India, Ltd.* which are 
either the “children” of certain very 
big parents in London or Washing
ton or other capitals of Europe and 
America or which are branches of 
big companies in England or Ameri
ca which utilize various shady means 
of depriving this country of its 
capital. There is one way by which 
an under declaration is made of the 

'value of goods shipped to parent com
panies by certain foreign companies. 
They establish manufacturing com
panies here and then what they do 
is, they ship their manufactured 

goods at a lower price to their parent 
concerns. There is a company of 
which the Chairman is a Prince of 
Denmark. The Prince of Denmark 
is always associated with a tragedy 
but in this case, the tragedy is for 
our country, not for Denmark nor 
for its Prince. What happened there 
is this. There is a Danish company 
located in Madras. On the 24th 
January, 1951, one consignment of 
oil, consisting of 660 tons, was sent 
to Denmark, to the parent company  ̂
The price quoted was Rs. 369 per 
candy of 500 pounds. On the same 
day, another consignment was sent 
to Rangoon, and the price quoted 
for the same was Rs. 475 per candy 
of 500 pounds. Now, if Rs. 475 is 
to be taken as the genuine price at 
which this oil is to be sold, by this 
one transaction of 660 tont of ground
nut oil, the company robbed this 
country of a profit ranging up to 
about Rs. 3 lakhs. This is one 
transaction by one company. There are 

many such companies operating in 
this country. No step has been taken to 
■top them. On the other hand« the po
licy is to give free scope to foreign eapi- 
taL (Nowt, upatt i^om this kind of 
transaction there is another kind of
95 P.S.D.

transaction which is known as com
mission agency. There, the sale 
proceeds shown here are lower, and 
the difference between the real sale 
proceeds and the actual proceeds 
shown here is credited to the parent 
company or the principal company 
and they only take commission. This 
enables the Indian companies to show 
a loss and thereby resist the claims 
of workers to improved benefits. It 
really keeps the profits intact for 
the parent company or the principal 
company, and then, it has the ad
vantage of shifting the profits from 
this country to the country of origin.

Similarly, transfers take place by 
means of book transfers. Now, that 
is one aspect of it. Are we taking 
any steps against foreign companies 
for doing all that— for robbing our 
country of capital? We are not. On 
the other hand, we are freely allow
ing these industries to kill our in
dustries.

Let me place before the House the 
programme of a big Indian party 

and the programme of an Indian com
mittee. The declaration of the party 
says that it has, “no objection to the 
use of foreign Capital or the em
ployment of foreign talent, when 
such are not available in India or 
when India needs them, but on con
dition that such capital and such 
talent are under the control, direc
tion and management of Indians and 
are used in the Interests of India.’* 
That is what the party says and the 
committee says :

**The investment of foreign capital 
in Indian agricultural, mineral and 
industrial concerns, since the estab* 
Ushment of Britiah rule has resulted 
in the acquisition by foreign interests 
of a measure of control over India’s 
economic and political life which has 
both warped and retarded national 
development. It is important that 
the Investment of foreign capital in 
Indian enterprise should not ordina
rily be permitted hereafter in a form 
which would entitle It to ownership 
and ^ana«emient in respect of in
dustries of national Importance. In
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particular, in the case of key indus
tries involving use of secret processes 
which would not otherwise *be avail
able to the country, foreign partici
pation in ownership and management 
may be permitted. Such participa
tion should be subject to the appro
val of the State which will lay down 
the condition and limitations which 
would safeguard totally the Indian 
national industries.

It is possible, in view of India’s 
vast capital requirements in the com
ing years, she may need capital 
from other countries. It is not, 
however, in her interest to accept it, 
if it is required for essential indus
tries, except in the shape of loans or 
credits raised by us through the 
State. India’s credit in the world 
market is sufficiently high to justify 
the expectation that she will be able 
to secure any capital assistance in 
this form, and for her to insist as a 
matter of national policy that foreign 
capital should be admitted only on 
these terms for essential industries.”

Now, this is the programme of 
the party and of the committee. The 
party I may inform ' the House is 
the Indian National Congress, and 
this programme was incorporated in 
a Resolution of the Working Com
mittee in 1938 under the President
ship of our Prime Minister. As re
gards the Committee, it was the 
National Planning Committee presid
ed over by our Prime Minister. That 
is the position as regards foreign 
capital.

Now, instead of following these 
principles companies like Lever Bro
thers, Rallie Brothers, and others, 
are allowed to compete in every 
aspect of our national industries. I 
can give the House figures to show 
how these firms are competing with 
our national industries, but I have no 
time.

This treatment has earned them 
the grievance of the Indian capita
lists, but from freign interests they

have only had praise. I shall put 
before you, what the Department of 
Commerce of the United States of 
America said ^bout India’s policy. 
The Department of Commerce has sai(3 
this:

“The most significant aspect of 
climate for investment in India 
today is a growing recognition 
of the need for private foreign 
investment for private enterprise 
in general and consequent will
ingness to offer terms attractive 
to foreign investors. This de

velopment has come about gra
dually and has been made known 
more by action than by words.”

The inducements offered to foreign 
investors are listed as “certain tax 
exemptions, a guarantee of exchange 
facilities for the remittance of pro
fits, repatriation of capital, (including 
appreciation) and import of essen
tial requirements. Government assis
tance in the acquisition of the re
quired land and in securing ade
quate power, transportation and 
other required domestic facilities 
and materials, exemption from cer
tain laws governing industry, the 
right to own all, or the majority of, 
shares in any enterprise established, a 
specific guarantee against nationali
sation for a specific number of years 
and a general guarantee of compen- 

*sation, should nationalisation take 
place.”

Now. that is the guarantee given to 
foreign capital, while no guarantee is 
given to national enterprises. Sir, 
this is a policy of national treachery 
and I emphatically recommend to the 
House to reject these Demands.

Shri Bidari (Bijapur South): Mr. 
Chairman, Sir, within the limited 
time at my disposal, I would not 
venture to enter into the int^cacies 
of the working of the various Depart
ments. Divisions or Wings of this 
Ministry. I shall confine myself to 
rural finance, rural unemplojrment 
and try to take one or two matters 
connected with the Planning Division.
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The Reserve Bank ot India Act 
has been further amended so as to 
enable the Reserve Bank to make ad
vances for the production and mar • 
keting of agricultural commodities as 
well as their processing preliminary 
to marketing. The Reserve Bank 
has also been empowered to provide 
accommodation to the State co-opera
tive banks and State Financial Corpo
rations or financing the production and 
marketing activities of cottage and 
small-scale industries.

As a measure of further progress 
towards implementation of the re
commendations of the Rural Banking 
Enquiry Committee, the Imperial 
Bank of India has agreed to open 80 
new branches in the next phase of 
their expansion programme for three 
years commencing from 1st July 1953. 
In the first two year period ending 
30th June 1953, it has opened bran
ches at 27 places besides converting 
9 treasury pay offices into branches.

Many of the State Governments 
have put restrictions on private 
money-lending. Credit is not availa
ble in rural areas. The rate of pro
gress was now covered does not meet 
the needs of the rural areas. Ex
pansion of the activities of these 
banks on a wider scale should be 
brought about. Easier bank credit 
and reduction of conditions govern
ing the grant of such credit are the 
only alternative measures that can 
help the rural areas.

The handloom industry which is 
the second biggest Industry in the 
country is fast decaying. Similar is 
the fate of other cottage industries. 
Urgent measures of relief are called 
for to ameliorate the wide-spread 
unemployment and near famine con
ditions of the village artisans. That 
the Governments, both at the Centre 
and in some of the States, do feel 
concerned at the plight of the hand
loom weavers Is evident. The indus
try is given direct and Indirect sub
ventions by the Governments. The 
cess collected from mill-made cloth 
goes to finance directly the handloom 
Industry, while, at the instance of

the Government of India, a number 
of States have taken measures to 
exempt its products from sales tax.

The industry has received aome re
lief, no doubt, from the Government 
But it is doubtful if these measures 
by themselves could revitalise the in
dustry and find a permanent place 
for it in the economic set-up now in 
4he making. No industry can thrive 
for long on charity. It must either 
find a sure and distinct place in the 
economic set-up or it must go out of 
existence in course of time. So, the 
future of cottage industries is largely 
dependent on an unequivocal decision 
in regard to their position vis-a-iris 
mechanised industries.

Increase in population is one of the 
main factors that have accentuated 
unemployment. We need not brood 
over the problem. Mankind has dls- 
carded the old traditions of restraint, 
and talks about family planning and 
other artificial controls do not seem 
to progress beyond the realm of 

, words and achieve any positive re
sults. But. the gifts of Nature are 
inexhaustible. With the addition of 
each mouth there is the addition of 
two hands. It is common experience 
that the greater the load on its back 
the faster does an ass walk to reach 
Its destination. There has been mar 
vellous progress in science. Hum«n 
Intelligence is quite competent to 
harness the various forces of Nature 
for more production.

Twenty per cent, of the land is 
planned to be served with irrigation 
facilities. All the improved methodi 
of agriculture have been undertaken. 
Favourable monsoons and weather 
conditions have helped the increase 
in production and some relief in rural 
unemployment Is noticed. It is also 
gratifying to note that the Five Year 
Plan has been expanded. But. in 
spite of all this, agricultural produc
tion is still dependent on the vaga
ries of Nature. Doubts are expres- 
sed as to whether food production 
keeps pace with increase in popula
tion. The Planning Commission's
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approach is restricted by the limita
tions of the Plan itsell. and such 
piece-meal attempts are not likely 
to -grapple with any but the fringe of 
the national problem. There is not 
only unemployment* but under
employment also and a programme 
that does not tackle both these may 
ultimately find itseli stultified on 
tne rock of inadequacy.

In the sphere of agricultural and 
land development, the Five Year Plan 
can be extended to any dimensions. 
The annual devastations by floods 
remind us to devote more thought, 
energy and sacrifice in controlling 
and taming waters of the rivers and 
utilise them for productive purposes. 
The innumerable rivulets, perennial 

nalas and the sub-soil water than 
can be struck in various tracts are 
sufncient allurements that goad us to 
free our country from the vagaries 
of Nature by having a net-work of 
minor and lift irrigation schemes. A 
vast number of brook-lets that carry  ̂
away with them the rich surface soil 
warn us to retain that soil by having 
flooding schemes and afforestation, 
wherever possible. The wide spread 
soil-erosion and the consequent dete
rioration of land and the signs of 
exhaustion exhibited by the land are 
indicators that should propel us to 
strive our utmost to protect every 
piece of land by suitable bunds.

We quite appreciate the appoint
ment, by Government, of a Soil Con
servation Board at the Centre. Simi
lar Boards are said to be appointed 
by the States. No prolonged delibe
rations by these Boapds are needed. 
It is crystal clear that 80 per cent 
of the land, all over the country, is 
erodible in various degrees.

In America, soil erosion is treated 
as Enemy No. 1 of agriculture. A 
separate Soil Conservation Service 
has been established there. The Gov
ernment India should also estab
lish a separate Soil Conservation 
Service and begin mass bunding im
mediately with a definite plan of

covering the entire land liable to ero
sion within a definite number Of 
years; Soil, like time, if once lost 
can never re regained.

A vast tract of land all over the 
country is liable to repeated famines 
and scarcity conditions. The Five 
Year Plan haT left such a vast area 
uncared for. We appreciate the argu
ment advanced that priority under 
the first Five Year Plan had to be 
given to projects that were already 
under construction. Our thanks are 

no doubt due to Government who 
have recently sanctioned schemes 
costing Rs. 40 crores. But, this 
amount is inadequate in comparison 
with the vastness of the area and the 
appalling poverty of the people.

The Second Five Year Plan is under 
consideration. Due attention to these 
areas has been promised. But in 
selecting schemes, humanitarianism 
and not commercialism should be the 
guiding factor.

A ceiling is put on the cost per 
acre in respect of minor irrigation 
schemes. Lift irrigation schemes on 
rivers have been dubbed as uneco
nomic. The sanctioning of subsidies 
for sinking wells has been disconti
nued and loins for sinking wells and 
other land development works are 
sanctioned only in famine and scarcity 
years.

Shri Tulsidas: Sir. I take this op
portunity to make a few observations 
on these demands under the Ministry 
of Finance. I have gone through the 
small brochure which the Ministry 
has circulated amongst the Members 
and I find that the activities of this 
Ministry are quite far and wide. They 
deal with the economic problems of 
the country. They deal with a num
ber of important questions and the 
main policies of the Government are 
also based .on a number of decisions 
of this Ministry.

I was just hearing the speech of 
1^. Krishnaswami and he had made 
certain observations with regard to 
Treasury control. Bir, th^ is a ques
tion which is af present live in the
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country. We all feel that there must 
be a certain amount of coQtrol on the 
vast expenditure on development 
schemes. We have and we must 
have a certain amount of accountabi
lity to the authorities which are res
ponsible for the resources wiiich we 
make available to them. My personal 
view is that the Finance Minister is 
responsible for the revenues which 
he collects, and, therefore, he is na
turally responsible for the expendi
ture also and you cannot get away 
from that fact. But, on the other 
hand, he made a cursory reference, 
in his own speech on the Budget, 
with regard to the shortfall in ex
penditure. We have not got here the 
progress report of the Five Year Plan 
for the year 1953-54 and, therefore, 
it is difficult to get a clear idea about 
the nature of the shortfalls, the fac
tors that have led to this situation, 
and above all, where actually there 
have been shortfalls among the different 
schemes of development. In the ab
sence of such data, it is very difficult 
to come to any definite conclusions, 
but to my mind, the shortfall appears 
to be largely a reflection on the ade
quacy of the governmental machi
nery to cope up and keep pace with 
the programmes of development. I 
personally feel that perhaps the gov
ernmental machinery's inadequacy 
consists in the failure to make proper 
planning of the details of the develop
ment schemes, that is, there is no 
planning with regard to the develop
ment schemes. The second reason  ̂
which I feel, is the absence of a 
suitable machinery to take up 
planned schemes for speedy imple
mentation and ex!ecution. Lastly, there 
is no co-otdinating authority. These are 
my own observations. How far the 
Finance Minister will agree with 
me, I do not know, but I feel that 
there is not enough planning. After 
all, we are spending enormoiis 
amounts of money on a number of 
schemes, and even the Finance Minis
ter in his own address has made a 
frank admission of this lacuna in the 
planning organisation. In this res
pect I did make a icertain point while

speaking in the general discussion on 
me Budget, namely that this House 
sanctions large amounts of expendi
ture, particularly, by the States. I 
have got here a compiled list of the 
Central assistance to the States.

Shares of taxes and duties:
1952-53 .. Rs. 68 crores

1953-54 .. Rs. 7T3 crores
1954-55 .. Rs. 72-2 crores

Grants and subventions:
19 5 2 -5 d  R b,  a 6  a O M
1963-54 Rs. 53 crores
1954-55 R« 87.2 crores

approx.
Loans :

1952-53 Rs. 82 crores
1953-54 .. Rs. 131 crores
1954-55 ..  Rs. 214 crores.

The totals come to Rs. 186 crores, Rs. 
250 crores and Rs. 375 crores for 
these three years, and if we remove 
the share of taxes and duties which the 
States are entitled to according to the 
Constitution, the figures are:

for 1952 5̂3 
for 1953-54 
for 1954-56

Rs. 118 crores 
Rs. 186 crores 
Rs. 302 crores.

This is the Central assistance to the 
States. We have practically no con
trol on this expenditure. This is a 
very large amount of assistance which 
the Central Grovernment is giving to 
th  ̂ Stages. I made a certain reference 
in this respect that the Hpuse ought 
to take notice of it and it should 
have some sort of a committee, or 
you may call it a conrmiission. which 
should look into the expenditure on 
beKatf of the States. After all, we 
cannot now say that this money is 
all well spent and spent in time. 
Perhaps the money is spent in tiiBe 
but may h© considered as wasteful 
expenditure, and there is. therefore, a 
certain amount of responsibility for 
the House in this respect. I know 
the State Government would not 
like it and I know also that the Consti
tution does not provide that the Cen- 
i*-ai Government can have any say 
with regard to the expenditure on 
beluiif of the States, but we m  tak-
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ing foreign aid from different coun
tries and there we have accepted a 
certain amount of supervision. 1 do 
not see any reason why the State 
Governments should not accept a 
certain amount of supervision when 
large sums of money are given by the 
Central Government. If there is any 
difficulty with the Constitution in this 
matter, the House will take note of 
it and do the needful. If we have a 
commission of the House looking into 
the expenditure on behalf of the States, 
I think there will be some sort of 
vigilance on the States.

A  debate was raised some time 
back with regard to parliamentary 
control on State enterprises and there 
were a number of speeches. The 
general opinion then was that there 
should be a certain amount of parlia
mentary control on State enterprises. 
At that time, the hon. Finance Minis
ter stated that instead of having this 
control, if the House would like it, 
they should have one or two days' 
debate on the different State enter
prises when the Budget is discussed. 
We have not had the opportunity to 
discuss specifically the State enter
prises as was mentioned. I do not 
know what the Finance Minister 
thinks on the question of parliamen
tary control on State enterprises, but 
before he comes to a decision, we 
should have the opportunity of dis  ̂
cussing the State enterprises sepa* 
rately for a day or two and make 
our own observations.

Br. Laaka Siindairmm (Visakha- 
patnam): Where are the balance- 
sheets?

Shri Talsidas: The difflculty here 
is that no Member of the House has 
the balance-sheet— ^balance-sheet pre
pared in a commercial way— t̂o know 
what the State enterprises are doing. 
When I want to get some report on 
any State enterprise, I get a sort of 
report on its working, but there is 
no definite balance-sheet and profit 
and loss account prepared in a com
mercial way for the State enterprises. 
Unless we have these reports of

balance-sheet and profit and loss ac
count, it is no use having a discus
sion. I would, therefore, request the 
hon. Finance Minister to make avai
lable to the House the reports of 
the different State enterprises, so that 
a debate for a day or two may be 
had in the House on State enterprises. 
That is with regard to Parliamentary 
control and Treasury control.

4 P.M.

Now, let me come to specific ques
tions. The Finance Minister has under 
his care a number of industries, and 
I would like to refer, firstly, wiUi re
gard to insurance. There has been a 
certain amount of feeling in the coun
try and amongst the insurance com- 
I>anies that the Act, which is now 
in force, has been brought in when 
the conditions were different from 
what they are today. The Act was 
brought in at a time when foreign 
companies were doing a very large 
business in this country and, there
fore, a certain amount of rigidity was 
introduced in that Act, namely, sec
tions 40A and 41, which consist main
ly of giving of commission and rebate. 
Recently, a code of conduct, under 
this Act, has been framed, whereby 
insurance companies have to strictly 
adhere to the commissions and rebates 
prescribed in the Act. Everyone 
knows that a number of malpractices 
are going on. I feel that it is 
no use keeping an Act by which 
a dishonest person carries on his 
malpractices while an honest person 
has to suffer. A  very expensive 
machinery has been framed but still 
nothing has been done. I feel that 
instead of having such rigidity in the 
Act, we should have an Act by which 
we can have an insurance system 
wihich can give service to the con
sumers at a cheaper cost; it should be 
allowed to be done. After all insu
rance industry is a private enterprise 
and compensation Is its very basis. H 
an insurance company wants to have 
certain things at a lower cost why 
should it not be allowed to do it?
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I can understand control to some ex
tent to ensure solvency of the Insu
rance companies but that control 
should be an overall control to see that 
they keep themselves solvent so that 
moneys which are colleded are not 
wasted away but there should b# 
complete freedom otherwise. In thia 
respect there is a certain Council—  
Insurance Council— which functions 
and there I had an ooportunity to. 
put my point of view. I had mentioned 
that instead of having this rigid 
control, have a sort of overall
control of seeing that insu-
ranco companies keep themselvei 
soivont and that the overall expendi
ture does not go beyond a certain 
percentage while a certain amount of 
freedom must be allowed for each 
company to have its own way of quot
ing the insurance premiums or the 
commissions which the insurance com
panies would like to give, thereby at 
least not allowing these malpractices 
to continue. There should be some 
amount of freedom in the working of 
the insurance industry.

Now I will come to banking. Here, 
I made certain observations when the 
Banking Amendment Bill was intro
duced in the House and I did say 
that with the passing of the Banking 
Companies Act. Reserve Bank has be
come the custodian of Indian bank
ing. I feel very strongly that we 
require more and more banks in this 
country; we require banks to go into 
the rural areas; we also wish that 
insurance companies should grow in 
number so that every one gets the 
facilities of insuring and also of bank
ing. Here, if I may say so. the 
Reserve Bank ought to play a very 
important role, a more positive role 
instead of only remaining as a sort of 
some authority or watch-dog and 
nothing else. It does not have a posi
tive attitude and use its good ofllces 
to see that banking and insurance 
flourish in this country.

I was trying to make out one more 
point if you will allow me a little 
more time: I will take two or three 
more minutes only. Yesterday, we

had a debate on the Commerce and In
dustry Ministry. We say that produc
tion is rising in this country as the 
fligures show; but. there is a f t̂range 
phenomenon in that, that in spite of 
^ e  increase in production, prices do 
not go down. Is this increased price 
due to the rigidity of the cost struc
ture or not? I know sometime back 
the hon. Finance Minister hod express
ed a view that he is trying to see how 
the rigidity of the cost structure 
could be improved. Is the rigidity of 
the cost structure due to the iny>osi-' 
tion of taxes or to the labour legis
lation or to the labour awards? We 

' shall have to go into this because we 
cannot expect the country to have this 
price level kept for a long time. After 
all war has ended nearly ten years 
back and if the price structure does 
not come down in spite of the increase 
in production, it has to be thought of 
how it has to be brought down. I 
do not know how the Finance Minis
ter would like to tackle this problem. 
If the price structure has to be 
brought down, what are the wa3rs? 
How do you propose to bring it down?
I know increased production is the 
main way by which the prices have 
to be brought down. There may be 
other ways also and I would like him 
to go into them. I would also like 
to know whether there are any other 
reasons because of which the prices 
are kept at a high level.

Bhft Bagliablr Salial CEtah Distt.—  
North East cum Budaun Distt.— East):
I would like to confine my remarks 
to the working of the community pro
jects and the national extension ser
vice blocks. From the latest report 
that has been circulated to us we find 
that about 218 community projects 
and 199 national extension service 
blocks are in operation at the present 
moment in the entire country. Be> 
tween them they cover a total of 43,350 
villages with a population of about 
34-52 million.

With regard to the importance of 
the community projects I think It is 
needless for me to dwell on the sub
ject. Everybody knows that if we
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make the community projects and the 
national extension service blocks a 
success in the country, a very great 
problem would have been solved. But 
the point is whether what we have 
done so far is something of which we 
can legitimately be proud.

In this connection, with your per
mission, Sir, I will quote a few lines 
from tae pamphlet that has been 
distributed. It is entitled ''Pxogress 
of the Plan**. This pamphlet was 
published by the Government in 
January 1954 and that is the latest 
publication in our possession. It says:

‘The third year of the Plan will 
end in March 1954. (That meanfe 
that we have already entered 
into the fourth year of the plan.) 
Although useful results have been 
secured, the greater part of the 
task remains to be accomplished 
and the programmes to be carried 
out during the next two years are 
larger in scope than those under
taken during the first three 
years —

**There is need, therefore, for a sense 
of urgency and intense effort on the 
part of the administrations of the 
Central and State Governments as 
well as the people. In each sector 
of the Plan those concerned with 
implementation have to step up their 
activities and so organise them as to 
evoke maximum public co-o{leration 
and participation.**

With your permission, Sir, I shall 
quote one more passage and a very 
sinall passage at that. With regard 
to the rural extension service and 
Community-Projects, the same report 
said:

•

“The programme that was set 
before the country was equally 
compreheosive: It embraced tk
aspects of development in the 
Socio-economic life of the rural 
India and aimed at increasing pro
duction, emplosrment, literacy and 
other amenities of life ... A  definite

target date was set for each Pro
ject to be completed.” and these 
are very important remarks which 
1 am quoting;

“The programme had to be 
launched on a war basis— a war 
against poverty and disease for 
a fuller and freer life.”

I beg to submit that I agree with 
every word in the above quotations. 
The point, however, is : have we been 
able to create a war psychology in 
those areas wiiere the Community Pro
jects are in operation or have we been 
able, to create Plan-mindedness in those 
areas or in the country? My own 
estimate is that we have not been 
able to do so. We fully realise that 
in this country there are forces, 
parties, groups which are throughly 
opposed to the Five Year Plan. This 
section of the public, an important 
section, goes to the length of saying 
“scrap off this Five Year Plan**. My 
5.ubmission is we should beware of 
them. And in the light of this atti
tude we should see that what we have 
undertaken today is successfully ac
complished within the time that is 
left at our disposal. We should taKe 
stock of our positive achievements. 
From this report we also find teat 
out of a total of about Rs. 22 crores 
approved for three years, only a little 
more than Rs. 7 crores were spent on 
those items of Community Projects 
till September, 1953, that is, a little 
less than one-third of the total 
amount. About Rs. 15 crores have 
been left unspent. And we have still 
to take stock of what is being aUotteid 
in the year 1954-55 and 1955-50.

My own view is tliat it is not the 
big projects like Bhakra-Nangal, Hira- 
kwd and Damodar VaUey— though 
they are very important in themselves 
— t̂hjat will change th  ̂ entire situation 
of the vintage side and that will do 
away with poverty and produce 
contentment throughout the country, 
but it is the working in the right 
spirit ,of the Community Projects and 
the national extension blocks thiat will 
do the needful.
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The point before us is : how can that 
be successfully done, and can that be 
done within the small period of two 
years that is left at our disposal? In 
my humble view it can be done 'and 
the projects can be made a success 
on^y if the officers who are in charge 
of these projects are imbued with the 
spirit of service and want to make 
them a success. I have my grave 
doubts whether many of these officers 
who have been placed in charge of 
these community projects have got in 
them that missionary spirit that is 
so very essential. In regard to the 
progress of the Plan, the pamphlet 
from which I quoted further says:

“It is important to ensure that 
this spontaneous public coopera
tion does not diminish either be
cause of faulty official apiproach 
or for lack of a properly organised 
scheme of action to be undertaken 
by the people. The enthusiasm 
now generated will have to be 
consolidated so that a firm super
structure based on people's willing 
support can be laid. The move
ment should always remain a 
people’s movement, vigorous and 
dynamic, with a thoroughly effi
cient administrative organisation 
of supplies and services and credit 
reaching every family.”

It all depends upon how the official 
makes the approach. The public sup
port and the public co-operation can 
only be obtained if the officials iti 
charge of these community projects 
take up the task in the right spirit. 
As I said, I have my own doubts, and 
I fear that these officers who have 
been placed in charge of these com
munity projects are not -imbued with 
the right spirit. In order to secure 
the co-operation of the people, the 
ordinary village people in those parti
cular areas where thes^ community 
prr f̂ects and national extension blocks 
have been introduced' we sJiall have 
to create an atmosphere where peo
ple may feel that they are safe, that 
their lives are safe, that their pro
perty is safe. And unless and until 
that sense of security has been creat

ed I do not think public co-operation 
can be obtained. My submission is 
that in many of the commurHty Pro
ject areas where lakhs and lakhs of 
money is going to be spent, people 
are living under a constant feeling of 
insecurity. There is insecurity.

Shri Velayudhan (Quilon cum Mav- 
elikkara— Reserved— Sch. Castes): U
there any robbery there?

Shri Raghubir Sabai: There are 
depredations of dacoits. People do
not feel safe.

During last January, when the 
Shramdan Week was inaugurated in 
U.P., I had occasion to roam about the 
entire Usawan Community Project 
area which lies in my constituency. 
For nine days, day in and day out, I 
remained in that part of the consti
tuency, and I could see how the pro
ject was working. I very regretfully 
say before this House that the ree- 
pohse that I saw there was dis
appointing, was not as much as I 
expected. It was a community pro
ject area, not the other area which 
was not included in the community 
project. Therefore I expected that 
the response there should have been 
more in comparison with the response 
at other places. My own view is that 
unless and until those officers who 
are placed in charge of the community 
projects, are the requisite type of 
offi&ers, these conmiunity projects 
even after two years of working can
not be made a success.

I would bring my remarks to a close 
after mentioning one other matter. In 
the districts, the planning committees 
are working under the direction of the 
District Magistrates, and, as during 
the old British days, every district 
magistrate was supposed to be an-ex
pert in everjrthing and so even now 
the District Magistrate is supposed to 
be a specialist in the Five Year Plan 
and in the working of the community 
project. I doubt whether any District 
Magistrate who has not gone through 
the btilky volumes of the Five Year 
Plan and has not made a special study
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of the subject can make a community 
project a success. I happened to be 
present at one of the meetings that 
was addressed by a District Magis
trate. While he was addressing the 
village level workers who are suppos
ed to be in charge of the villages in 
the community project, he said, ‘‘Well, 
this is nothing, that is .nothing, you 
need not worry about this, you need 
not worry about that; only explain 
to the viBage folk how he can con
vert his one rupee into two rupeei'*.
1 was dumb-struck at his remark and 
began to wonder whether he has got 
a magic formula of converting one 
rupee into two rupees. Only the other 
day our learned Finance Minister told 
us, and we also noticed the same in
the Five Year Plan, that the national
income of the country would be 
doubled within a space of twenty-five 
years. But h ^ e is a District Magis
trate who says that he knows the 
magic formula of converting one 
rupee into two rupees! If such officers 
were kept in charge of community 
projects, I have very grave doubts if 
they can be a success.

Shri Vallatharas: Sir, my cut xxid- 
tions relate to refusal of supplies in 
connection with the non-utilisation of 
the budgetary provisions of funds by 
the Ministries resulting in the arrears 
of work of the Five Year Plan. Now, 
we have got a large volume of criti
cism from all the economic exx>erta 
as well as, from the public-minded 
men in this country, and so, we will 
have a general picture that will be 
useful and purposeful for several rea
sons. I do not intend to enter into 
those details of technicalities, nor, do 
I intend to explain by some reading 
of economic books. I will straight
away go to the point.

A  situation has been developed very 
seriously during the last few months 
and it has reached a climax now. It 
is a regular fight between the Finance 
Ministry cum budgeting agendes and 
the rest of the Government. Which 
is going to yield for the betterment 
of this country is the only question?

I will place before the House the 
relevant facts in this connection. I 
agree I was a bit emotional when our 
Finance Minister was to offer his 
resignation, (interruption). His prede
cessor Mr. Matthai suffered a some
what similar fate. Previously an
other Finance Minister had suffered 
a somewhat similar fate. After in
dependence, there is something wrong 
in the mutual understanding between 
persons in charge of the Finance 
Ministry and budgeting policies, and 
the Government as situated present.

The considered verdict of the 
present-day economists and public 
opinion on the working of the Plan» 
the activities of the Government, and 
the Budget is very definite and clear. 
The budgetary allotment in the Plan 
has been spent to a small extent of 
40 per cent, and consequently the 
balance of projects will hardly be 
done. The Government have proved 
to be hopelessly unequal to the task 
entrusted to them under the Plan. 
The budgeting has been reduced to a 
status of mere *‘accountant’s record 
which is already contained in the 
Plan,” and obliged to lose its origi
nality and initiative to guide and 
control the administration including 
the Plan. A  clash of human tempera
ments amonj? the human agencies in
volved in these three sections was 
visible some time back and has re
cently reached a climax wherein the 
Finance Minister offered to resign. It 
would not be surprising, even if it 
happens as a necessity, if a second 
offer to resign follows. This is the 
position I want to submit to the House.

There are the professional popular 
politicians who want to retain power 
by telling the people for election 
purposes that they have done this or 
that. They do not want to be strictly 
controlled by rules and regulations. 
As .against those, there are the other 
official-minded politicians nominated 
or elected, whose business inclinations 
attacli a fanatic adherence to the



4859 Demands for Grants 15 APRIL 1954 Demands for Grants 4860

rules and procedure. We need a pro
per understanding and consolidation 
of these varying temperaments in the 
administration of the country.

The Plan is a pre-conceived entity 
by the will of many or few; it was 
envisaged under the Constitution and 
under the general will: and the Gov
ernment attaches great Importance 
to it. They want to invest greater 
and greater amounts on it. They 
want to tell the nation that it is the 
sheet-anchor of the future welfare 
state. If the Plan succeeds, there ia 
some good growing out of it. If the 
Plan fails, there is a collapse of the 
entire society and the nation. This 
factor has to be borne in mind.

I am not a man opposed to the 
Plan, but I want to speak plainly, 
that when you want to criticise you 
must criticise without reservation.

When the Plan was taken up, the 
Government wanted to get experience 
by the Plan, and later to harness the 
Budget. The process of the Govern
ment now is that they must lead the 
budgeting cum financial agencies as 
a captive in procession. The Budget 
as it is, during the last two or three 
years has lost its initiative and origi
nality in executing its own policies 
and influencing the Gk}vemment. The 
Plan requires a programme to be ful
filled. and the Finance Ministry or 
the budgeting agencies have to adjust 
the accounts, the manipulations and 
calculations to suit it. This is the 
position now.

What has transpired in these three 
years is a deplorable experience. 
Some say that it is because the Gov
ernment personnel are not honest, 
but are corrupt, inefficient, unjust and 
unpatriotic. Another section views 
that because of the financial proce
dure, at certain times the financial 
sanctions were withheld for expendi- 
tures and thereby the managing 
agents or local authorities were handi
capped in spending the money. Im
pediment to spending is one thing 
which the Government are putting

forward, but what can be said about 
the opinion that has been spread 
about them in public? On the other 
hand, the Finance cum budgeting 
agencies have got a greater task. They 
have now no means to assut the 
national asset, the national strength 
and the prospects of the nation. The 
reduced position is this: there is no 
scope for increased taxation; there is 
no scope for a windfall in the revenue 
and the expectations from foreign aid 
are somewhat very low. The Plan 
which was conditioned on the basis 
that foreign aid would be available 
has now definitely taken a different 
turn and begun to expect the internal 
resources to support it. It needs 
serious reconditioning.

The Plan itself is utterly defective 
in one aspect, that in its initial stages 
it had no idea as to how to find the 
finance required before executing it. 
After three years spending, what is 
it that has been accomplished? It 
started with a deficit of 290 crores of 
rupees, to face a deficit of about 900 
crores of rupees in three years— ŷtft, 
the Planning Commission wants that 
all amount must be spent. How can 
it be spent? The Finance Minister 
or the Commerce and Industry Minis
ter must find the money; otherwise 
the Food Minister will come and say 
that he has sought for some sanction 
and that he is finding difficulty in carry
ing on his work. In these ways there 
are some repercussions going on among 
the various Ministries. That is why I 
said that the human temperaments 
among the various Ministries have 
descended to such a level that there 
is a sort of coarse wrestling for domi

nation over the financial control.

I have had an opportunity to go to 
Damodar Valley and other places in 
connection with the visit of the Pub
lic Accounts Committee. I saw there 
very interesting things. Some things 
are very good and some others are 
totally bad. In one place in Damodar 
Valley the estimate was for Rs. 
7 crores for a certain Barrage. Out of 
that a sum of Rs. 2i crores was spent 
to build up about 800 houses with
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electricity, roads etc., to house about 
one engineer, two assistant engineers, 
15 chaprasis and about 20 clerks. 

Except a few houses, the rest of the 
houses were kept locked. Why these Rs. 
2J crores were spent? What was the 
sanction for the management to take 
that 2i crores and spend it on an un
authorised item? It is a sheer un
authorised waste. I would have been 
very happy if the Government had 
traced out the officer responsible for 
it and dealt with him. I see that the 
present Government is too cowardly 
to deal with officers. I can quote ins
tances after instances where there has 
been lack of disciplinary action, even 
though the Public Accounts Committee 
and the Estimates Committee have 
pointed out this defect. In another 
place I saw— Tilaya Dam, a big Dam 
— the money spent on construction of 
residences of officers should be within 
Rs. 1 lakh. They are all temporary 
structures. See the difference bet
ween the attitude of these two diffe
rent officers!

4-45 PJ^

So, the fact Is that in some places 
abuses have taken place irrespective of 
the fact that Financial Advisers were 
there. ' The Financial Advisers did 

not give sanction many an expendi
ture. But for these restrictions, my 
humble view is that in many places 
even these remnants of dilapidated 
walls, dams, etc,, cannot be seen. Oil 
principal "l wish decentralisation of 
power. I would say that the people 
in the locality should be endowed with 
greater power to spend. But, I And 
a goodly apple rotten at the heart, a 
goodly Government with rotten 
personnel distributed throughout the 
country, who are acting as a menace 
to the future welfare of this country.

Unless the' Government adopts a 
strict policy, by which a reformation 
or improvement of the demoralised 
personnel is effected, there is abso- 
lutrty no use of attempting to copy the 
procedure in the U.K. which can serve 
the purpose of some present excuse; but 
no substantial purpose can be served.

I am referring to the one-man com
mittee appointed by the Government, 
the Chanda Committee. He recom
mends that the Financial Advisers 
should be subject to the control of the 
departmental people and not to the 
control of the Finance Ministry. Do 
it. I have no objection. But, what 
is the existing criterion here and what 
is the basis there ? To simply imitate 
or copy an institution which may have 
an excuse for the present is not at all 
the proper one. Thirty years* ex
perience has shown how the procedure 
of the U. K. has been built up. Super
ior morality, superior discipline and 
sense of national interest which have 
been the chief aim of that personnel, 
have been the reason for the success
ful working there. Here, we have got 
the contrary experience of these 
three or four years. It is the perspn- 
nel that has been the handicap ,̂ in 
carrying out the projects of the Plan 
during the last three years to any ap
preciable extent and there has been 
waste and extravagance. They are 
not amenable for making any economy 
in the expenditure as well as in the 
waste and yet they are to be en
trusted tor a' further period of two or 
three years with the execution of the 
same work. Public opinion has grown 
very strong that the Plan targets 
cannot be achieved with the personnel 
that oan be commanded at present 
We are not going to create a new hum
anity here. With the present staff 
we will have to continue. It is only 
with the intention to appraise the Gov
ernment of the defect in the quality 
of the men that we have, that I want

ed to say all this. It is not money 
alone that makes everything. It is 
the honesty of the office, it is the 
brain and intellect combined with ex
perience and sincerity that should 
make up all the defects and arrears in 
the Plan. If the Plan succeeds, weU 
and good; if it fails, it will be a cala
mity.

According to the growing trends, 1 
wish that a Joint Committee of the 
Public Accounts Committee and the 
Estimates Committee should sit at the 
earliest possible moment and look
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Even though Neemuch is surrounded 
on all sides by Rajasthan, I do not 
know why only Chopras, Puris, Suris 
and Bedis are employed there. What 
happens to the local people? Not 
one of them is employed. People 
are sent from the employment ex
change, sponsored by the employment 
exchange at Delhi for being employed 
at Neemuch or Ratlam or Kotah. 
Why is this state of affairs obtain
ing? I want to draw your attention 
to one thing. Very recently, a cer
tain reduction in the staff has been 
ordered. The people have been in 
service for the last four years. There 
also, retrenchment was ordered, not 

of those persons who were recruited 
and brought there to Neemuch and Ra
jasthan from the U.P. and the Pun
jab. They have been left untouch
ed. The local oersons who were 
employed there have all been given 

notice to be retrenched. What wrong 
have they done that the Government 
should take this attitude and retrench 
these poor people? Why is this 
going on?

If you look at the position of opium 
cultivation in Madhya Bharat and 
Rajasthan, you will find that opium 
cultivation in the U.P. has gone 
down and the value in Madhya 
Bharat come to Rs. 66 lakhs, and in 
Rajasthan amounts to Rs. 40 lakhs 
and thus about Rs. 106 lakhs have 
got to be disbursed through the Nee
much District Opium office. It is 
there that this retrenchment is being 
carried out. I cannot see the pro
priety of such retrenchment being 
carried out at this stage when the 
whole country is clamouring for 
better employment, more employment 
of various government officers in all 
categories. Now let us look at the 
employment exchanges.

We have this difficulty about the 
employment exchanges. When some
body has put in an application and 
he gets emDlo3onent. he cannot get 
another emplosnnent th rou ^  these 
employment exchanges, although the 
employment which he may have got

through the employment exchange 
may not at all be suitable to him. It 
may be only a case of merely saving 
himself from starvation that the 
young man may have accepted the 
job. But. a stamp is put on his 
case and he will have to say dis
honestly that he is no longer employed 
anywhere if he wants to go to an
other job. Some method should be 
adopted by which recruitment, al
though it may be through the em
ployment exchanges. should be 
open to all and sundry. Proper ad
vertisements should be made. In 

this respect, the Finance Minister is 
the greatest sinner.

5 P.M.

Shri T. N. Singb (Banaras Distt.—  
East); Sinner in opium?

Shri U. M  Trivedi: Neither for
opium nor for anything, but for not 
allowing proper employment facilities 
to these young men who are desi
rous of securing employment.

The opium factory at Neemuch 
has been ip existence for a long 
number of years, and yet, you will 
be surprised_J9 find, that all those 
who are employed in that factory are 
temporary hands. Even people who 
have put fifteen to twenty years of 
service are still temporary. I do not 

know of any other case, in any part 
of India, where the Central Govemp 
ment servants with such long years 

of service are treated as temporary in 
this manner. This state of affairs 
must be remedied very soon.

This is the third budget which I 
have had the occasion to read in 
this House. When I read the volum
es that were supplied to us. it ap
peared to me that our very efficient 
Finance Minister never cares to look 
into these volumes. Probably these 
volumes are prepared by somebody, 
and they are meant to be digested by 

the Members of Parliament who may 
be industrious enough to look into them, 
but who find that the things they want 
to learn from them are certainly mis
sing.
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into the matter. It should not be left 
to the hands of any other person. This 
Committee should be entitled to re
ceive all evidence which it thinks fit, 
and on that basis, it must give its ver
dict as to how things should be re
formed. There is a resolution for the 
17th in the name of Shri S. N. Das. 
It will be an eye-opener in respect of 
several factors and I think that would 
serve best my expectations. But, 
meanwhile, the process of abridging 
the budgeting powers, with a view to 
restrict their freedom, with a view to 
restrict their initiative, with a view to 
restrict the scope of their action. I 
think, does not conduce to the proper 
administration of this country.

A factor that I would urge is a gene
ral grievance expressed by the Gov- 
e r̂nment servants. As a result of the 
Implementation of the Gadgil Commit
tee’s report and the absorption of the 
dearness allowance in pay. the Central 
Government employees drawing pay 
iri the range of Rs. 75 to Rs. 100. serv
ing in the C class stations lose emolu
ments by way of house-rent allow
ance. An immediate drop in emolu
ments IS protected by the granting of 
personal pay. But, the employees 
will continue to suffer a reduction In 
their emoluments that are legitim
ately due till 1961. Government must 
remove this anomaly and reduce the 
injustice by raising the pay limit for 
'fhe drawM of ^oiise^rffit allowance 
from Rs. 100 to Rs. 150 in the C class 
stations.

The position of the country is not 
80 bad as some people had depicted.
I have seen some frantic statement? 
by the Members in the previous 
speeches. An hon. Member said that 
this nation has to be reduced to beggary 
by the process that is going on now. 
Another hon. Member, who Is now in 
the Cabinet, oh the treasury Benches, 
said that this Government is befooling 
the people in this House by throwing 
dust In their eyes by a show of an ad
ministration like this. 1 am not «t 
all influenced by these things. Taking 
a calm view of things, the Budget, in 
principle is sound. The Finance

Minister is now handicapped by seve
ral forces. The Government is chiefly 
responsible for <all the mistakes that 
have taken plape by reason of the 
defects of the personnel. There is 
money in the country which can come 
to our rescue at any moment. The
National Plan Loan floated by the
Prime Minister is a bold step in 
the eyes of the world to show that
we can stand on our own legs. It
is not as if a dark picture has to 
be painted. The National Income 
Committee’s report is highly en
couraging. I can say that even if 
it comes to a question of contributing 
the entire amount of Rs. 900 crores by 
the 40 crores of people, it can be done, 
provided a sage like Gandhi comes 
and says, you pay the money, not by 
•an executive officer coming and say
ing, I want to have the Plan carried 
out and you must pay through taxa
tion or otherwise.

Shri U. M. Trivedi; The subjects 
dealt with by the Finance Ministry 
are many and naturally one cannot 

traverse over all the subjects with 
which he has to deal. I will therefore 
concentrate what I have to say on 
the working of the Opium Depart
ment of the Government of India.

Opium is a great dollar earner for 
us and " it brings us a good deal of 
money. But, I find that its adminis
tration is most neglected. Somehow 
or other, when you look at the list 
of the officers who are concerned 
with the administration of opium, 
from top to bottom, you go on finding 
Mathurs. The Commissioner is a 

Mathur, the Collector is a Mathur, 
the Second Collector is a Mathur, the 
Deputy Collector is a Mathur. the 
district officer is a Mathur; everybody 
is a Mathur. I do not grudge Mathurs 
being appointed. Byt. I cannot find 
any reason why this kind of monopoly 
is created.

The Government should look into 
this matter and see how others are 
left out.

T ^ re  ’are two opium factories of 
the 6ovemment of India one at Qhra- 
^Dore and the other at Neenmch,
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I would like to draw the attention 
of the hon. Finance Minister, particu
larly to page 466 of Volume I of the 
Demands for Grants. Under Major 
Head *6\ he will find that the budget 

estimates for 1953-54, under the 
head ‘Pay of Officers* have been 
given for the Narcotic Commissioner, 
the Chief Accounts Officer, the Ins
pecting Officer etc. But no figures 
have been given for the revised es

timates for 1953-54, or the budget 
estimates for 1954-55. What is this 
bogus thing, this humbug, that we are 
being supplied with? Has the post 
of the Narcotic Commissioner been 
abolished? No. I know that that 
post exists, and the officer is carry

ing on. I know that the Chief 
Accounts Officer is there, I Imow that 
the Inspecting Officer is there. I know 
that their establishment is there, and 
I know that the clerks are there. 
Yet this is what we are being sup
plied with. This sort of thing is 
there not only in this particular Min
istry, but I  find it all over. It is 
not the mistake of the Finance I®in- 
istry alone, but certainly, the Finan
ce Ministry is responsible for this 
publication, and since it is the Finan
ce Minister that presents the budget, 
it is up to him and his departmental 
officers to look into this matter. We 
are really handicapped by the ab
sence of such particulars. The Mem
bers of Parliament, who are in a 
sense the directors of this whole big 
concern, are being presented with 
this kind of a report, and they are 
asked to itudy i t  Actually, this 
meant not only for the directors, but 
for everyone in the country, who is 
a shareholder in this concern; every 

Indian citizen worth his salt is bound 
to know how his business is managed. 
And yet we find that even we, the 
Members of Parliament, are kept in 
the dark about it. I hope that this 
will not recur in future.

The next point to which I would 
like to draw the attention of the hon. 
Minister is in regard to the national 
savings scheme. It is a big bogus 
thing, and it must go. What is this 
national savings scheme, except that

some fashionable ladies and some 
fashionable gentlemen go about in
fluencing some of their friends, or 
that some officers’ wives go about in

fluencing certain other people, and 
through them influence some other 
persons, and thereby get some money? 
Actually, the work is done by the 
clerks of the Postal Department. Why 
should not this extra remuneration 
be paid to the postal clerks, so as to 

make them well-contented? Why 
should they be deprived of their legi
timate earnings? If the national 

savings scheme is to be fostered in 
this manner, I for one would say, 
stop it. You can increase the rate of 
interest very easily in the postal 
savings bank deposits. If you can do 
this, you will find that the savings 
will go up like an3rthing, and this 
will be in addition to the other 
savings schemes which are in force. 
When you are giving a cumulative 
rate of interest of 3J per cent, and 
higher on the other loans that you
have floated, why do you keep the 
rate of interest in the postal savings 
bank account only at two per cent, 
and even reduce it, if more than
Rs. 10,000 are deposited, as if you 
want to penalise a man, because he 
has saved some money? Surely, this
sort of thing ought to stop.

Next, I  would like to refer to a 
point, to which my hon. friend Shri
Vallatharas has already made a re
ference. The Gadgil Committee re
commended that flfty per cent, of
the dearness allowance should be
treated as dearness pay. This has re
sulted in some hardships to people 
whose pay ranges between Rs. 75
and Rs. 100. Some of them were en
titled to get some house-rent allow
ances, if they were placed at C class 
stations. But now. if a person is 
drawing a pay of Rs. 75. and his 
dearness allowance is Rs. 50. if flfty 
per cent, of the dearness allowance 
is merged with the pay, his pay be
comes Rs. 100. and the result is that 

the employee is not entitled to get 
any house-rent allowance. This is
working a lot of hardship in the case 
of persons who have reached thi?
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state in regard to their pay. I tbinlt 
this is a matter which needs to be 
looked into

1 had a good deal to say, but 
as the time is shjort I shall limit my 
observations to one or two more 

points only. Under the head, where 
grants have been made to the States, 
under Article 275 (1) of the Consti
tution, I am surprised to find that no 
grant has been^^mentioned for Rajas
than, Not a single pie has been 

given to Rajasthan, under this head. 
Why should Rajasthan alone be sing

led out for this purpose? There is 
a large number of people belonging to 
the Scheduled Tribes, living in Rajas
than. Even for them, you have not 
provided any grants, not to speak of 
the grant under the substantial pro
vision in Article 275 (1) of the 
Constitution. This is really a very 
surprising thing, so far as this 

Budget is concerned, that there is no 
grant to Rajasthan; at least, these 
Volumes do not show an3̂ hing.

A suggestion has been made in the 
most euphemistic way that we are 
collecting the debt which Burma 

owes us. Why provide for this, un
necessarily suggest:nc ibat we are 
going to get £13 per ton returned to 
us, in regard to the rice Imports that 
we are getting from Burma, and that 
this amount will be credited to her 
debt account? Why have this euphe
mism unnecessarily when actually 
the prices of rice are low in Burma 
why not utilize the opportunity of 
being charitable and thereby bring 
some pressure on Burma. We have 
lost so much in Burma. Those of 
us who have lived in Burma lor a 
long number of years know well how 
much we have suffered. Nine-tenths 
of the total assets of Burma were 
ours. Nearly fourteen lakhs of Indians 
were living there, but most of them 
have been driven out now. and there 

, are hardly 1*8 lakhs of persons still 
living there. Even they are not al
lowed to send money to India. The 
money which we used to earn as a 
result of our hard labour was not

allowed to be brought to India, on 
the ground that we were exploiters, 
and this suggestion was made at the 
instance of the Britishers, who want
ed us to be driven out of Burma. 
And yet. we are humble enough at 
this stage to be helpful to Burma. 
By all means, be helpful to Burma. 

I do not object to that, but why 
help them in this euphemistic way? 

If you want to make a gift to Burma, 
do it by all means, so that we can put 
the obligation on Burma, and tell her, 
here we are, we have made you a free 
gift of the moneys which you owe us, 
at least allow our Indian citizens who 
are living there to send the moneys 
which they have legitimately earned, to 
their families here for maintenance 
purposes. The fact that they are not 
allowed to send money to their fami
lies here is creating a lot of hard
ship. I hope Government will look 
into the matter.

Shrl Shobha Ram (Alwar): While 
discussing the Demands for Grants 
relating to the Finar^re Ministry, I 
would like to confine myself to cer
tain financial problems which the 
Part B States are facing today. The 
most important among them is the 
abolition of the inter-State transit 
duties. Four or five years back, 
under the Federal Financial Intergra- 
tion Agreement, it was clearly point
ed out there that by the end of March 

1955, all the Inter-State duties would 
be totally abolished, and that within 
this period erf flfve years, ^este duties 
would be replaced by the sales tax, and 
that too, gradually.

From this point of view, I would 
like to state the financial problem of 
the State of Rajasthan. I cannot say 
about the progress made in this con
nection in other Part B States, but 
1 know of the State of Rajasthan 
which has not made any progress in 
regard to the imposition of sales-tax. 
Only recently— ten days back when a 
question was put on the floor of the 
House to the Minister of States, the 
Minister was pleased to state that 
after the end of this year the total 
financial position of the Part B States
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would be reviewed and it would be 
seen whether there was any neces

sity of extending the time-limit be
yond 1955. I would like to submit 
that the articles which come under the 
scope of the inter-State transit duties 
can very well be classified into two 
groups: one group might consist of 
those items on which salea-tax is 
going to be imposed and the other 
group might consist of other articles 
on which no sales-tax is to be im
posed, neither at present nor in the 
future. Therefore, this prooien 
should be viewed from this point of 
view.

Now, under the Constitution of 
India, the people of Part B States 
nave been given an assurance that 
just like the people of Part A States 
they will also enjoy the benefit of 
trade in regard to export and import 
from one State to another. That is 
why a clause has been inserted under 
the Federal Financial Integration 
Agreement to achieve this objective. 
As far as I gather from the annual 
report of the Stale of Rajasthan, 
:>nly rfecently the Sales Tax Bill has 
oeen introduced in the Assembly 
there and it will be referred to a 
Select Committee later on. I cannot 
^ay whether by the end of the year 

0̂0 it would be possible to assess 
the income which the State of Rajas
than might get from the imposition 
of this sales-tax- But anyhow, more 
than once the State Government of 
Rajasthan have impressed on the 
Government of India that even if 
they impose sales-tax. they will not 
be able to gain more than Rs. 1 crore. 
At the time of the integration of so 

many former States in Rajasthan, 
the income from the customs duty was 
about Rs. 4 crores, and even if you 
take into account Rs. 1 crore which 
might come from the Imposition of 
the sales-tax. still there is a gap of 
Rs. 3 crores. How is this gap to be 
filled UD? It will be of no use to 
«ay that because the Rajasthan Govern
ment has not taken measures to im
pose the sales-tax the inter-State 
transit duties cannot be abolished. In 
any case the question of Rs. 3 crores
1)5 P.SJD

has to be faced, and I do not kno^ 
whether after a year or so the Ra
jasthan Government would like tc 
extend the limit of the Interstate 
transit duty. I am of the opinion 
that the time-limit should be very 
strictly adhered to and it should not 
go beyond the 31st March 1955, 
because at one stage or the other, 
whether this year or after five years 
or after ten years, the question of 
Rs. 3 crores is there. I can Just 
admit one thing that in respect of 
those items which are not covered 
by the sales-tax there is no ques
tion of extending the time-limit so 
far as the question of the inter-State 
transit duties is concerned, because 
even if the sales-tax is imposed two 
years later, then there shall be a 
loss of Rs. 3 crores. Therefore, this 
question should be taken into ac
count by the Finance Ministry and 
the Government of India should see 
that by the end of 31st March, espe
cially those items on which no sales- 
tax is going to be levied, should be 
freed from the inter-State transit 
duties.

Now, the most important point 
which I would like to submit is about 
the financial structure of the State of 
Rajasthan. The Indian States Finan
cial Inquiry Committee was appoint
ed in 1949 and it gave its report, 
then there was the Finance Com
mission which submitted its report 
and only recently the Part B States 
Special Assistance Inquiry Com
mittee headed by Kaka Sahib Gadgil 
also submitted its report. All these 
reports have taken into consideration 
the need for seeing that the Part B 
States come on the same level as the 
Part A States. Now, the question it 
this that at the time of the integra
tion of the former States of Rajas- 
than, three or four points were not 
taken into account. It is true that 
certain revenue and expenditure of 
the Part B States have been taken 
over as a result of the financial intei 
gration agreement by the Centre. 
But so far as the State of Rajasthan
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[Shri Shobha Ram] ,
was concerned, by taking over cer
tain revenue and expenditure ol the 
Rajasthan Government, it only gained 
Rs. 30 or Rs. 40 lakhs annually. But 
still as a result of the financial inte
gration, there is a budgetary gap of 
Rs. 5 to Rs. 6 crores. and in the face 
of Rs. 30 lahks or Rs. 40 lakhs one 
cannot ignore the budgetary gap of 
Rs. 5 crores, which neither the Indian 
States Financial Inquiry Committee, 
nor the Federal Financial Integration 
Agreement, nor the Finance Commis
sion nor the special Assistance Inquiry 
Conrunittee took into account. We 
were thinking that the Special As
sistance Inquiry Committee would 
take this factor into consideration, 
but there was a term of reference 
which ran as follows:

"It shall not be open to the 
Committee to consider or recom
mend any modification in the 
agreements entered into with 
those States as a result of the 
federal financial integration 
agreement/’

That Committee was precluded and 
iorbidden from taking this factor 
into account. I would like to sub
mit that there are three major items 
which should be taken into account 
by the Government of India Just now, 
because unless they are taken into 
account the financial position of the 
State of Rajasthan cannot flourish. 
At the time of integration the State 
Government, had a deficit of 85 lakhs 
in the State sphere. The other factor 
which must be taken into considera
tion is the effect of the unification of 
pay scales of the services. Even if 
we take into account the present 
effect of the unification of pay scales 
of the Government services in Rajas

than, it is Rs. 90 lakhs. Now, within 
a year or two we shall have to see 
that the pay and scales of the ser- 
vices also come on the same level as 
the different services of Part A States 
Rs. 60 lakhs would also have to be 
orovided for that purpose.

Now. the most important point is 
that after a year or so, Rs. 3 crores 
will also be lost to the State Gov
ernment when the inter-State transit 
duties will be abolished under the 
Federal Financial Integration Agree
ment. Now, it all these things are 
taken into account, it is certain 
that the Government of Rajasthan 
have lost Rs. 5 crores to Rs. 6 crorei;. 
This is with regard to the financial 
structure of the State of Rajasthan.

I would like to say one word about 
famine. While dealing with the ques
tion of famine, the Finance Com
mission ignored the acuteness of \he 
famine in so many former States, by 
saying that it was very difficult to 
anticipate the actual loss which might 
occur on account of famine. But I 
would once again emphasise that the 
famine is a permanent feature of the 
State of Rajasthan. I have come 
across so many problems in the diffe
rent former States. I can quote so 
many instances. Not only in Jaisal- 
mer but in so many former States  ̂
for drinking-water people have to go 
a distance of 14 miles. Now, under 
the Directive Principles of State 
Policy under the Constitution of India, 
everybody has been given the right 
to work and everybody must feel 
secure as to the livelihood for his 
family. But what is the position of 
even drinking-water supply? There 
are lakhs of persons who are suffer
ing from the want of drinking-water. 
People in thousands have to migrate 
from Jodhpur to other Part B states 
and to V.P. not exactly on account of 
the failure of crops but on account of 
the want of drinking-water. There 
are two tehsils in which the diffi
culty was acutely felt in Jodhpur. I 
know that drinking-water in these 
tehsils is totally lacking as the water 
in the wells is poisonous. The peo
ple cannot therefore use it. Not to 
speak Of person, even if animals 

take that water, they die. The ani
mals would die if they drink it. 
What the people do there is to col
lect the water at the time of the
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rainy season. If the rains fail, the 
problem of water is accentuated. I 
therefore submit that a survey should 
be made of certain parts of Rajas
than where this problem of drinking 
water persists. Sufficient provision 
should be made available for this 
survey in connection with this pro
blem of drinking-water.

I shall now say a few words about 
tobacco duty. Only recently, three 
or four months ago. arrears were 
outstanding in regard to the tobacco 
duty. The Deputy Minister of Finan
ce visited certain districts in Rajaa- 
than and he made certain announce
ments in regard to the outstanding 
arrears and also in regard to certain 
exemptions to the producers. I am 
rather surprised to note that even 
after three or four months, no formal 
orders have been issued by the De
puty Minister of Finance in regard 
to the remission which was announced 
by him. I would like to suggest an 
important course of action in this con
nection. For the last two or three 
years. I have been rather closely con
nected with the problem of tobacco 
which is prevalent in certain districts 
in Rajasthan and I have also met from 
time to time the officers concerned, 
and I have come to know that the exist
ing law and the exinting rules under the 
Central Excise Manual are not rather 
fullyy applied. Contrary to those rules, 
there are certain practices going on for 
the past ten years or so. To me it ap
pears that these practices are quite in 
contradiction with the existing rules.
I need not go into the details of the 
rules which are contravened, but I 
would like to suggest one important 
point to the Ministry of Finance. 
In certain districts in Rajasthan, 30 
seers of tobacco have been exempted 
in the case of an individual cultiva
tor. Now, it is very difficult for the 
officers to go from field to field and 
to make a survey and to weigh the 
actual product when it is cured. That 
is a genuine difficulty which the 
officers of the Excise Department 
have also put before us, and we can 
just agree with them. What I sug
gest is that there should be a mini

mum holding and a maximum hold
ing. A minimum holding should b« 
prescribed for those persons wh# 
want to cultivate tobacco for 
commercial purposes. Now, it might 
be two acres for a cultivator, 
but the extent might vary from area 
to area. But for persons who only 
produce tobacco for their own per
sonal consumption, there should be 
a maximum holding and that maxi
mum holding should be determined 
in relation to the exemption limit 
given by the Government of India. 
We can just prescribe that no culti
vator should be permitted to culti
vate the tobacco on more than one 
bisva of land. That area comes 
practically to the exemption limit, 
because, the exemption limit comes to 
30 seers. As. 25 seers are produced 
out of one bisva, we can prescribe 
that one bisva or one and half 
bisva should be the maximum hold
ing for a person who wants to cul
tivate tobacco for his personal use. 

if such a condieion is introduced into 
the rules, the Government will be saved 
from the great trouble which the officers 
have to face from time to time, and 
also the disappointment of the people 
who are suffering as a result of cer
tain anomalous rules can be removed. 
The fixation of a limit, as I have 
suggested, will lead to certain good 
results not only to the satisfaction of 
the officer but to the satisfaction of 
the tobacco growers also. It will also 
be an economical feature In the ad
ministration of the excise duties. With 
these words, I finish.

(JO lywo fvvin vK  

5ft, p r  fra- anpRW
^ T̂ET w

?r*lt if' t  
^  ^  mvr ^  t  ^
^  ?rnT*r

^  figsr fsiwfT ^ I

^ ^  aif? fsnr
nvrm 

it snn 5 mi/ V v  ihir
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^  'a ^  '314*^ ^
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qd q;?T «B7  ̂ fw  ^  'ĵ T
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vifsr^ j f  3P?»TT T̂?IT ^  aw
«ri aim^ t  ^  f̂ fi ^

?̂ 3ft ^ ?jT»r Jmtrr griW , r*n^ 

if  3 W  ^  3tT  ̂ 'iiT'c^ 
^  s ij  <3nHr lyihjii 1 atî  

tn q m  ^  p r  n r i ^  err’ttinir

^  3ti^ ^

^  arr w ? rr  f , P ^? ?N  h ;  
m y p ft  ?n»r ^rarar #  1 arn?

8"*TRT yii§']'« f t  ^

i f  r*T  ^nrf?r ^  1

s ; f ? r  ?t«t̂  r * n ^

? g 'nidW'5 ^  ^

5 W  JnrttRfrfT « rH m  ^rt^mr atft 
9nT5 ^TTl T? ^  «̂ IT’?T ‘t^ im ’ arl*!
" ^ W ” f  « n w , a tft
vnr ^  ^  ^  ?»n5Tf <n a r m ^  ?hiT
# 3̂iTÔ  ?W  art I ^  m5M;«

^  r*T ?r*rar r»»’ ^  'tg® ^
^  ‘i W ’ ^  3trar ^  

q̂ T frysf ^  »̂T5r <toit ?  1 r*n5̂  
H>l̂ ♦}»<:< V*(T'HrC< yryW 
^  «Rk ^  atnft t  a ift >i'<!V"'J ift 
VTTS SnfiSTWRr ^  <[«I'i> ^̂ 2
?<r^ «JT :

“^ ir a ;  ^  f ?  w  # t : ”

anrfff <»pft #  » tiV ^  ^
^  ^  m ^  ^  irn

^  ^  ^rrtr ^  ^ i 3)T̂  e v

f  « p t ? ^  M = r m

5TiT arrt i W  ^  f ^
ap^mr  ̂ 3rt!t «st «nw s^T stm 1 *P 

tm yai ^  ^ f ’ n^

f«n4’ ftRTStrar fV R ift  ?t, 
3ri*! 4*i(/ ^  frWRR’ ll' I

t r r  ^

?hlT I 5*11/ '015'J'ti
^ i f r ^  ari*?

i r f ? ^  ^  ??i> 3rf ^  aRp 

t ^  iV«ir ^  I »?7r ^  arprT
# p r  irenpfr

»»)l'5l ^  HIT51T- WST ^ I
‘<̂ T?w’ ^  xi it

fsRHT w W  5T ^ s N  n tfr ij  I JTT <n?- 

^  HTV ^
|5pt 3?n  ̂ q n w  ?T f t  3rrf an̂ t 

>f? ?T ^  w  I ^  nm  ^  t  I ^  
î Hif5nT f  ar)̂  nt «r̂  f

arr«TT=ft  ̂ aRT? f 1 f? r^  
^  tRTf^Nr T̂m»T ^

w w  ?ift T? ?rhRT «Rpft nriW  ?>rf«ii 
wrtp imt?r ?W 5rt t tfsnr
4  ^  ir fO T  ««T SVO

gpT? ^  3if tpaif^FT f  ^Jtn(f
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«r*^ 1 ?if F v ^ m r  c; ^mw 
«tr H Rfk p r  ?mp «»r^
3T5HT '^ , 3tt f, fit

'̂Is ̂ TMPT ^  J ^*-

f^R T Ĵiff *»i>4} *T5

i s t i W  ^  p r  «p|’

ir=nr^ I fifr ?r*ra- ?r!f affr 
«l*t'?41 ^  5ICT ^  ^ 5lfT <n 
M>ri{«ĵ «̂ i<tiH fi5?r 3«n  ̂ snff 5W

siW " '»ff ^  atft iTff
«*n  ̂ 3^ ^  ^tjt H‘ I ?it fw
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arawT ^  ' v r f ^  p r  

t f  3?n^ aift frr

4RT ^  ^

aiT w  #, 5rf 5tVh 

<n ^ni' ^  >iii'il, f5 snt7 ST 5IT*̂  

^  H i ^  3TI n f  #  ^  

art̂  # 3jT»f 'mfsTj I
^  ^T=n t ,  ^

1ST5T ^ # I fr n t

^  ^  !T^ r»r4 irarPT fas^ if 
oift ^  atft frsrf ^

affl S(ll<̂  ^ t f̂fsfST 3PT JTT
*}“ f  nf W  f  fmrf ?wt?r T7 

***T 3niri <r  ̂ ^  1 3n*r*̂
5"” f i f r w  ^

tlqitl !T^ I +MtT'Ti *f «rt
®hft <i;5ft 51k  f  3ift 3tf ^

yrfvprr f

»WC’^  trefjrfsTE ĴiPT ^ ^  s r t ^ g w  
<pi?T+sEr «i)i/ni/y T̂ ^  s w  

W ?  ^  I «T? =1̂  ^ifwr

^  5n«il JIhi 5̂T *f V̂UfT 
«rWT 5TW ffiVsT jf ' «n »ft ^  

giTctT «fi te'q)'iq'ĉ  fTT^ 5^ f«B 
?rtn ?<m<i fn  ^  ^  I ^  hW  

^  n̂?r?rr c; t̂f h i ?fhni-
^ fvTzf hIh ^15  ̂ ^  *̂ *̂ 1 

^  :iriW, <^ TT^ «n

^  f  I pff̂ FH 3R- ^  >̂T?} t  ?>f
 ̂ t̂ vTTTV J ^  3̂ *1̂

3n?ft f  fss «r? »H5 ^

^  aift srem t' ^  trt

«IT?f *1  ̂ ITTff ^  3lft 3nT5̂  fTT^ ^  ^
f  I ^  f W  ^  ^iTw anrtRT nriW

apw aiT*t 5n«ii ?<1> ■i’d't*! ^
!fe  ^  I r»f FT?r.<CTpNr ^ *5«nf5?TO 

^  ^foRT ^nfr^ H  srf 

arfW in p̂rar ^?raf it ŝwiA
h ^ ft !T ?iTi sr̂ rar f*ra- ^  1 r<nff 
^ 1 ^  5̂  tifsTT gijpf ^  *rtS;r 5ifn

0<<W>1 9v V t i^  I

»Pff anr  ̂ wf^ v j  <pr apjw
# j f  siHtTT c; f«e n r f t  ^  <n 

jniTjr ?»Tf ^  ^ fHVsT
itW * ^  ^  y f^  qfTff ^  ^  1 ^  ^  

ari*? )Et̂  ^  ŷ nw
Ktnrr ‘f W  jJ' f ?  5HW #  I * f  

iiHttT c; r»n?  ̂ H hhr^  j f
arw  ^  f?7 jfWsT q?r sr

t?, wm «T5riV»r iT art̂  qjft r̂tsRT
5T 5W ?f 5rk q-g appn- snff «PT5f r*n?T 
^  R w  r*nVJ qrth *}“ 9IT r?r ^ arî  

f R i W  !!■ ?iT 1̂  ?HVh qnqs 

<TT? ^ f̂ Vc »i ^ ai*̂ t, ari*? tiw?
?T̂  ^ ar^  epi^ 5PTO ?V 3rrai it •
ar*p aiTT wsnv ariV ?tf airniBV 
JTi5i;»r *rrnn jrf iw

fPT!iT «ir ^  51T5 ^

«n?IT ^ I 4?T ^  ’TTOT f’fi >̂T*T 51^
chiT ? f̂VsT hr?PTT iN t ^

ihiT I r»?i7r Jrflr ^  it itrivR? f̂ roV f¥  
?rr? ^  ? f r ^  sp̂  5(hr!Tr 1
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^  w t i  ?rf v*T 9r3T snr 

VRT ^  IT̂ R’T srf
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^  1513 t ,
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^ m v ^  ajproV ^  ^
« T ^  TTRICJT «ir77Jt «

Shri T. N. Singh: Mr. Chairman,
Sir, I lhank you for permitting me to 
intervene in this debate. I think that 
the Finance Ministry is rather the 
most important Ministry of any Gov
ernment. It has not only to be vigi
lant in the matter of expenditure con
trol, it has also to have a very wide 
outlook and a generous view of things 
and, at the same time, to be strict. 
As the Finance Minister once very 
aptly quoted, in regard to inflation, 
he has to be a horseman, who, 
while allowing the horse to have a free 
run, always keeps full control over 
its reins. Similarly, the Finance 
Ministry has to be administered.

I have been listening to the various 
speeches, and, since I have been some
how associated too much with audit 
and accounts, I will begin with that 
very phase. It has been stressed by 
one 'hon. Member that audit and ac
counts administration should be 
separated. I think, there can be no 
two opinions about it. Accounts, after 
all, are naturally a function of the 
administration of the Government and 
they should be entirely responsible 
for it. When the Auditor-General or 
his subordinates are also responsible 
for accounts, it creates a certain kind 
of responsibility for him, which he 
should not properly hold. I think the 
Public Accounts Committee has, time 
and again, emphasised this thing. 
There are certain obvious difficulties, 
administrative or otherwise. Due to 
certain traditional circumstances it has 
been made difficult so far. But, I 
think, it is a long overdue reform and 
everything should be done to expedite 
the separation of audit and accounts. 
I am one of those who believe very 
strongly in a democratic set-up and the 
control of Parliament over the finances 
of the nation. I ,do not yield to any
one in this matter, and I think Parlia
ment is the sovereign and supreme 
body in this matter, and especially, 
the House of the People has full con
trol and it has the right to direct 
every administrative organisation to 
manage its expenditure accordingly. 
I would like to draw the attention of
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the Finance Minister to the one new 
duty that has devolved on him as 
a result of the changed position of 
the Constitution. Formerly, we were 
content with having demands or sup
plementary demands. The House pass- 
-ed them and there the matter ended, 
and whatever was to be said was to 
be said only at the time of the next 
budget. If anyone wanted to draw 
attention to the extravagance in ex
penditure or any other thing, he did 
not have the opportunity to raise it 
till then. But today, if any excess 
money is drawn over and above the 
amount granted by Parliament, that 
excess expenditure must again receive 
the sanction of the House. The Public 

Accounts Committee, through which 
all these things have normally to pass, 
has already completed the accounts of 
1950-51 and probably 1951-52. It may 
be that here and there certain Depart
ments may not have been completed, 
but even then, it is not obligatory on 
the Public Accounts Committee to go 
into the accounts of every Department 
every year. We try to cover up as 
many Departments as possible and 
then go to the next year. As a 
matter of fact, in the Public 

Accounts Committee we are 
today dealing with the accounts 
of 1952-53 even. Out of the accounts 
so far examined and completed, if 
there are excesses in expenditure, they 
must be brought before the House 
tinder the new Constitution. I would 
therefore, draw the attention of the 
Finance Minister to this aspect of the 
problem and urge him to regularise 
the position as soon as possible. It 
is not a mere formality as it some
times develops into. The very fact 
that excess expenditure has to be 
sanctioned by the House means that 
the House is vigilant and wants to 
exercise control over every item of 
expenditure. In future, at least some 
of us in the House are going to take 
a very serious view where an ap
preciable excess of expenditure occurs, 
because that shows the fault in esti
mating, or alternatively, some extra
vagance at the expenditure end. These 
two factors can contribute to excess 
expenditure, and I wish I could give

a very good certificate to the Budget 
Section of the Finance Ministry in 
regard to estimates, but I am afraid 
I cannot say that. I feel that, after 
the war, the standard of budgeting and 
estimating is not what it should be. 
There is much scope for improvement 
not only in the matter of estimating 
but also profiting by experience in 
the past. What is our experience now? 
We have been witnessing year after 
year that the amounts that have been 
sanctioned by the House were not 
spent, for which there were several 
reasons. I am not going to quarrel 
with them— legitimate reasons there 
may have been— but there have been 
very large savings in almost every 
Ministry. With all these years of 
experience, we know what the actual 
reasons are and we know also what 
the probable savings will be. It is 
all right for the House to give Gov
ernment the authority to spend the 
money. If there is any excess of 
expenditiwe. Government can come 
and explain whether it is due to extra
vagance in expenditure or any other 
reason. The administrative Ministry 
knows that it has so much money at 
its disposal and it also knows that 
it cannot spend the entire amount 
and, therefore, it is freer in the 
method of expenditure. That is 
defect No. 1.

The next thing that occurs is this. 
When you have provided for a large 
amount of expenditure and you find 
that there is going to be a deficit, 
that is, the revenue falling short of 
expenditure, then either you will tax 
or provide for an outlook of a heavier 
deficit financing for what actually is 
not the position. This has got to be 
avoided. Because I am a bit conser
vative in financial n>atters, I would 
very strongly urge that this position 
should be remedied as early as pos
sible.

Incidentally, because of the excess 
over the actual expenditure that has 
occurred in the past, we have been 
levying certain duties and taxes and 
searching new avenues for revenue. I
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want to know whether that is justi
fied. All money that comes in is 
welcome. We are going on a long
term planning programme, which 
looks nice, but what is the result? 
We have • complained of capital for
mation, capital being shy here, and 
my firm faith is that the only capital 
that is not shy in this country is the 
capital that is formed through the 
aid of our middle-classes. It is they 
who have been the backbone of 
cap'ial formation. For the purposes 
of capital formation we have tried to 
give all kinds of baits and favours to 
the richer classes, the mill-owners and 
millionaires, but what has been the 
result? I feel sometimes very depres
sed because when tax concessions have 
been given and all kinds of accommo
dation have been given— in the past 
when Dr. Matthai was Finance Minis
ter and subsequently during the pre
sent Finance Minister's time— the 
result has been very disapppinting. I 
think the Finance Minister will at 
least agree with me that the capital 
has been as shy as ever oefore and all 
kinds of inducement have not brought 
the desired result. l am very strong
ly of the view that we should en
courage that class, which is the back
bone not only in administrative and 
other matters, but also in regard to 
capital formation. Today the small 
savings are much more than the sav
ings made by Government through 
other means. The national savings 
scheme has brought in more money 
than any kind of national loan that 
Government has floated so far. It is 
these people— the middle-class— who 
require encouragement, and from that 
point of view, I would like the Finance 
Minister to seriously consider this 
suggestion of mine. When he framed 
the Budget, we actually saw how the 
burden was falling both on taxation 
and the methods of tax collection and 
we have tried to do certain things for 
those persons who were expected to 
help in capital formation. What has 
been the position of the middle-class 
people? The gap between their in
come and expenditure has been daily

narrowing and today in several cases, 
it is minus. What can be done for 
them? You cannot simply provide 
for the same rise in salary and wages 
of the middle-classes as the rise in 
prices and that is the experience not 
only here but everywhere in the 
world. The rise in salary and wages 
always lags bet^nd the rise in prices 
every year. The jame is the case in 
the reverse process also; when the 
price falls down, the wages do not 
fall proportionately. The trend dur
ing the last several years has been a 
trend of rise in prices. If that has 
set in, what is to be done? The ex
penditure account should not go up,, 
but the result of t)ie taxation policy 
is one which is increasing the price 
of consumer goods— that is my con
tention— and it will need looking into* 
Let us take the principal consumer 
goods of the middle-class men. The 
price of cloth, the price of shoes, the 
price of soap, oil and other ordinary 
things have gone up. We heve to 
think and calculate on that basis. I 
feel that unless we increase the gap 
between the income and expenditure 
of the middle-class, capital formation 
will not be there. For that reason, I 
would very strongly urge that the 
Taxation Commission and the so many 
other Commissions that are sitting 
should do something.

Another thing is that it is not the 
midddle-class in the towns and cities 
only that matters today. For the 
past several years, the middle-class in 
the villages has been contributing to 
our small savings. This is a new 
factor that has developed during the 
last ten or twelve years and this has 
to be taken into account. What is 
their position? Their income is go
ing down; the prices of agricultural 
commodities are going down but the 
prices of cloth, etc. have gone up and 
they are going up. Something has 
to be done to remedy the position so 
that there may be sufAcient capital 
formation from the very class from 
whom you expect this. I, therefore^ 
very strongly urge that something



ference to the Indian capital on the* 
strength of what has been said by 
Mr. Sadhan Gupta and I feel very 
strongly on this and I would not like any 
favour to be shown to them because 
we must see that the rich here do not 
get richer— not because I grudge that 
— ŝo that the poor may not become 
poorer; that is my humble appeal to 
this House. '

Shrl D. C. Sharma (Hoshiarpur): 
Sir, may I submit {hat there is na 

quorum in the House?

Several Hon. Members: There 
quorum.

Shri Velayudhan: I just counted;
there is quorum.

Mr. Chairman: There is quorum.

^  m  ^  i f

^  r5T 5;, ^  ^rrrjranr 5;  ^
h i

^  ^ ^  fiT O
m  r i f  \

mrrriV jft, 3HT? ^  qnf; itR  €177. 

^  «|5T^

^  ?i?r # ^  arrrf
# I ^  r*r ^  ^ ^

^  ^  ^

^  ^  ^  ^  ^  ?!TPR ^

I w m  5; rHT?̂  ?f3cr
?T5Rr Hi- ^ ^  a n ^  m
nf ^  ?)■ ;i5T ?)■ 3rh ifpr, srIV

^  \ ^ p r
tm e fN  erfiRT m  Hr fd ^
^  ^  H  ^  ^ihRr

i m  f  H

i  3 r f ^  JTTffllT ^  I ?T f̂ ?P!I

m fgRl? qTET ^  ^  arf? ^
^  W  W: 3TI3 3TTS ^  T’Bt
«FPf I <rfrnn̂  ^  ^ajr 1 arr^

^ ^ *nrs^ if* jTWfW
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should be done at least for this pur
pose.

Take the tax structure— the multi
plicity of sales-tax and the excise duty 
and all these things. There seems to 
be a tendency to rely more and more 
on such indirect taxes as these; they 
will always fall on the consumers, 
the poorer sections of the consumers. 
Why did you oppose salt-tax? It was 
because even a man who was getting 
half a meal a day had to pay the. 
tax. I ask you: to-day, is it not the 
position? Are there not millions of 
us who are not getting two square 
meals a day? Why should they pay 
the tax? We have to devise some 
means whereby the tax burden should 
not fall on them but on those who 
can pay and who should pay.

It is all right to say that everyohe 
should share in the National Plan and 
its expenditure; it is good; everyone 
should pay. They are willing to pay. 
Are they not doing Shramdan? They 
are prepared to share their burden 
but not in this way. So, these duties 
and tjxes need looking into especial* 
ly the duty on tobacco and similar 
duties are working badly and are 
causing great hardship to the culti
vator.

I think the administration also re
quires much reformation because I 
have heard several complaints which 
show that there is not that honesty 
which should be there. If that honesty 
is not there when our officials are in 
contact with the cultivator and with 
the kisan I think that will react un
favourably. That needs looking into.

There is one more thing which I 
would mention in passing and' that is 
about the foreign capital, to, which our 
friend Mr. Sadhan Gupta referred to. 
He seemed to be sneakingly in favour 
of encouraging Indian capital. I feel 
very strongly that Indian capital so 
far either had beeo indifferent or 
has non-co-operated for the last 
several years and I have no sympathy 
nor any desire to show any preference 
so far as this question is concerned. 
I am not prepared to show any pre-



'nr^ ^  ^  sti' ^
W rrr «»T * f  3TN^ fW > r t,, 
ainr<j^fi«T^ari^wi75an5^?hr'n f*T5r 

^ I 3nr WsT? sirT

»T^’ arî  *T3r^ ^  ^  ^  >»nT 
f  ?if any^ >n?Rr ^

?itWJ snff 9r  r?r # I ajR ^fnr eift 
jf5T ^ ?nrp»T r?r

4  ?«raT? «B7  ̂ f  I 3tm- ^  

arf̂ TO ariHĵ  ?fNr f'JT'IrfW 
Vrm? ^  I 3tm  ̂ ^  >i;3f)<T?W 

^ ^  t̂r?jT ^  tsp 5iwf arî
y<)gV ?irw "iV f  I a>w ’rnftr arî  
aptfh ^  ^̂  ̂ »̂reHT »̂Tf̂  f  1 r*n  ̂ Jrvjî r

«lhRT <r? «rfvT?f ^  

anWEPT «IT ?TT ^  ^
^  ^  «i!7TiT 'anW ^  ^

1 1 fW  arm-
rHV̂ T fTT  ̂ ar?^  ^  

tw  ffj^rsn? «BT5TT < r ^  -»<1eM?d
trr̂ i<ui T? aiT 3tw i mTh

'55 irrH' >iR 'dw<i> ?st

atnr cf I Wr A 'ipT v3 «<in v̂ nf" ^
*̂r?hTT I f?T gnr? mr <rf?-

^  tiV e^ W  «RT w n r  it 1

?5ra- ?ni arPT ^ tfffrnr
^  r i t  ^  ^  ’T*’

?n^ ^  tftfvrrr r̂

f  f«f! anr»ft ww a rf^  T̂wrfrr 
^ ?r̂  I ajR anft? ^ aRT?
^  W  < "ii  ̂ ^ ^  aiiH ar̂ '̂ ^
arfvĵ  ^  aRR

arr*rrf?T ^  ^  1
jp >i)W c; r̂?T ainr fW  ^  4“
» tM  ^  fi5ra- f  ^  ar^  ?ri»T 

art*? ift?r if <<vs'4 <a'J ^
ari*? ^  hW* ^ ?TTi T̂? ^  
w  TTT̂  t*i>  ̂ «n?rr # 1 ^  a r^  Ĥ »n?i;»T 
^  I aiw ^  ?«ii 13̂  ^
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?rnp <15 <1 '5ra‘ ^ ten}' ^
iV«iT ^  rgr # I if  ^
3nr*ft ^ <?ra- 4  t5r  ̂ areprr #,
tr?n  ^ anpRT ^  f ,  r w  ^

ar?nT ^  f , iRRT ^  ^ W  ar?nr
iliT? ^ I ajTT jf 5ITO7 ?«li w f
*T̂  ^  irt̂ r ans an^
f»raT̂  f ,  «rff ^̂ ^̂ *̂ I ^  ann ^  t*raRft i 
aPT? a n ^  ^  r̂r?ft
# ?rt ajur »rVk ajft fq rm
?nrW? I grf "tsfht̂ r if

^  « R ^  I

wra- 4*“ ^ t ît m fnr ^

fTT appf 'iffT ^  Ŵ’PiTarf ^
^ art*? anr^ ^  ar«N}f?r
^  ^  ^4ll Hrfl̂  §klT ^ 5 *1 ’Ml
*f ^  «C7 ?rfirf ^  fTPrft 4) fHfT

f  3rf w ?  ^

t  I rm ff ^  a n ^  «pt ^  fM  #
iVp ?n?r if »o ^  a ti^  t?  ^  
«r̂  ^  a n ^  ^ ir*> ^  »f <̂ q; ^
?PT SPT WTtT f  art*? <1!^ JiTf?
51̂3 an^ ft w?^ f  art*? ?H5r irff 
^  a n ^  ^ f?r«} ?Rr ^  ^ a n ^  

V̂.ooo ^  jftjT ^  an<ty<<q)̂  fhft 
I nVW ^  B*IWI ^  r5T «BT̂  ^ tfnt

amr ?T5T 5rref. f
irfer anr*ft MV?V ?rat* ^  »p  ̂ ti

I r*T t*(i anr f̂iT?iT
^  TTH n^ f  I fwcTT «55 ^rfnr 

^  ?5atr ari*? ijriT t*t ?Tf>r ârr i 
anr 5ITK?!^ «w <R- »T«IT ^ art"? 5IHT 
1TOT? ^ >riW<f̂  si’ r̂  I f #  a n  ar»n 
?TT ̂ T?Tf f  ^  F*f wrf^
5iFft I airr iVspnm *btt} f  f«»
vthr vwt.i'nw ^  r i f  I ann am 
^  ^  ^ ?rt anvmnr 4 i f M
r»Tir*?iT?r*l'?TT^?trpr4‘ ^
* T ^  HTife ?tRT Tf^f 4  ??nj
* r ^  aih f*t I am?
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^  «'»t} !T "/It'll <J 77 w  ^ n r  t r *

frt arm" ^  f  1 
^  ?T7s% f«B atrsr w r

>iT?r w  t, #  afft

^  p r  <Ti{ < ^  ^  < r W W f r  airr 5if»rf 

^  ^TPT 3(ft ^ r^« ii ^  ^̂ <57 StHT

^  T?r I a n q ^

<ihRT ?Wt I ?r»ft

arnr p r  ^  ^  ^ t h t

rw  arft t i w r n  ?T5n r * r

?5R^ jjrrfŝ rqijf 'Siiraf ?5?ft w^trt 

it  1 a n r  9W  ^  frnrf P t h t

W fV  *lf3RT ^  7 ^  ?, «»T 

^  W>rl art*? T * T |^  J(IIS<I 

w w f t  1̂  7 ^  # I 3tni^ ^  f^W RT
fh n  vJĤ  *TT  ̂ ^ I
■anrar ^ ttrt ^  ^  ^  ’RT ^air f ,

aih i w t  I » f w w ^  c;
*ITT ^  5lf*T aiiM'̂ )7 HW 'Xintl, 3im  ̂
»TPPT ajft >rtfwrf ^ 5n*T ^  ^
arrr ^̂ *1 ^  *1̂ 1 ^  •tpt w v

^ w n r  aif? ^  ^  ^

^  I ^5R  atnr ^  4

vihr ^ ^  ^PT *T^ 'all'll I ^  arsf 

Mi "̂*if f v  T̂TV ciJ*t  ̂  ̂  ̂^

ajft ?TT^ ^  I ^

^  >^^ ^ 7  f*^T cfar ar»«r ?V ?ft  

^ » f # 7  < r ^ T O * J ^ a r t ^ a r 5 f  1
tr«B anT’ft 3fT ifts  ? V  «R̂

< « r ^  #  ^  aRT? ^  f

ap ?7  »T?r arrarf, i r t ?  ^  f  1 aPT! ^

afK *ft *m !T  * n r ^  a r r ?  ^  #

5rf VT5TT SBI*T 5T? ^  VTW *T?

^ihI ^ ^^fli ^ ^  *1^ ^
3 F ^  jpT airarf 1 ^  atnr ^f?ref

T? H?r »i^ f  f*B afft h W  «b̂  ^  
wrsnr # ariV 3 ^  fV?Rr ^  1

^  v[̂  ^  f  ^

?(HT sTiff f>r?raT atft h n r o t  <n

^  5T^ h ra rfi I aim it f^rmy

f̂ pjr ^ ajTsr ^  <R5T ^
. nVk- JTT-î r̂ afft iV\jiwi’ ^  ^  snff

iW  riT # I arrr anrwr 1
'TRT 51^ f ,  ̂ nr r̂ h^  ^

h ;#  m r t  f \  |ir f<i4 »f fsn M ’ *rk ^
^  a(T3r  ̂*J 3^  df'il ^  inrw

fsp fsref «r̂  ?jf5RT 5fr!rr
^ arf̂  anr  ̂ anf ^  
t  I ^  *T^ srftraiJT aiRT 

H  f  W  ̂ f W  3lt>ni«H ^ f«P
?fHr f»T5NT I arRT airr ’ inrf' 

fT5rar ^  I ^  wrWi *ift it 
^  «r̂  anr^W’ 1' ^  »r̂
W ?r arft «r?r̂ f *1" ?rfWf ^  ^ 1 
5H ^  ^rnf «P̂  ^  f«c ^  1̂  ?rf*T
ansr f<re  ̂ ^ anhjî 'fl »̂ it̂
*iV̂ r if I *1̂  arr+ »»ff 
3 ^  JT^ ^  ^i«Mi nrfw  t ,  I
Tff 3TiftsiVi nvT ^  3RT *r«rT ^ I arc
3if ?mH 3nft?n fW ^  ?hft ^ 1

? iT ^  ^ <mr *Tf^ 4  arf ?mpr mm f  

' f ^  ^ 3?n̂  ^ I atm j^ 117̂  5*n7T
?HFft f ,  <TT̂  # « w
# aif? ^  ?nr »Ti3 ^ I sHVst ^  
STW *Tfr 4“ atmr’iVf • f^ir*fir!
iTTT <r?̂  arfvnfi *Wk r i 1 ann
arr?iT >ft st̂ TT ^  acvHT̂  ^
amir 5̂  ̂ nr T# mrwi4 ?̂ ?pf ^ 
f?F̂  ajwfT 3W  sifsrsT fw*f airr

a^atrT<r?r^^im 
^ arrr wft <te ^  <rjr ni it, 

qM  srI’ «rtnrf? ^  sn̂  f , fm f «Bt ^nrah 

^  H f ,  arof ^  ^nrah SP7 r̂  #■ I 
r t ^  3T»n n? af»r ?i;?r

5rnW ?rt <fe »ft 3th ^
w?*r ?t irrsrft 1 ^vfan# arw atrr <?5 ^  
n #  TiPT ?T«rf atft W  ti

J T ^  iRtfTj fsRTtf arrr 
f̂fl?  ̂ *RT I

r^ M .em rA r ^  anW brt «»-
^  ?TO aript TST ?nwf »rtk Jnrrjii* arh
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^  '9nr?n c; farr

«bI 5nr f»T f

JTRRT ^ yngn f̂ *TT ?rf ^  *17

f  3tft ain^ ^  *fHV>rf

4̂ , ^  r*r ?ihRr ?m?n^ ^

T«i'4 t̂Trd' 5 *ti<l ftR <i*f 'Him

f  W f r  r*T anft 5ra ^nFPr

^  <̂n3 if  I ^  ^
■a'1^1 ?)■ ^ i

*Nt «r<5:''»it ?«b

i  «r5T  ̂ T? f«mR

^  ^  ?bMW  ^
«Bi tBTfw  ^  «rr?f ^ h r t  f  I
arnr ^  ani'o ?fto ij^ o
amrF^h 5T?t ^  5Rnn in
Tfr #, *JTO T?r im ? f  ^  ?«r?ft

Vr ŵ t>l

aift ^  sre :W t ^  ?rt
*1*̂  ^  ^ ^  *T? 5rf mi4) T̂? *̂ 2 ^ 

art*? ^iT, ^  ^  >3«»! art*9?r
fsmrT ^  <JT̂  *Tf7I|‘  'im

^ ?pr frtn ^  <m sir? f  I

qrprmETT > <  ^  m  anr»ft ^  ^  * f
an^o ?fto ij^ o  arotn 

«b;® p ft  ^  ^  ^VwT, t r ^ R ^  îk^n 

«PT?5 f ’TRT ^
?rrW^'?r? rfrf,?}t«rfr <AumTif r * r ^  

^  ?«fi f W  ?<t>*(H arî  » n r^
<n TT^ r»n^ »T5r^ ^
:r iV ^  ^  fjTtT 7̂  ^  art̂  T ^  ?r5m
?hr «nh- yrTprn # i
fm ?r *}“ =T^ a im  ?«b 'Tss#<r «rtTsrr 
W 5T ?t 7if) f  art*? n n f ^  fw t? r ?nw  
ih ft ^  #  I atrsr fPR? « r^ T̂fSTTT 
S^pfNr a r rw  ^  an^ "irT^ ^  ^ ^  
^rnBR ^  aih ^pr;^ fltH ry- flrT*r 

I

Qtnr hra: ipm? i  m n ^  *w JT» 
ir^ «Mwr f ,  '5IT? fw

«rf5rf qTf <n ^

arrfn f*r?i^ t m w  ^ i r W  tr^ ?if

^  jri’apT fjlW 

Hirti  ̂ aif? *rt‘s>T f>T5r >n?(T
# ?rf at̂ T̂  ^  «n̂  q  ̂ *1#

f ^  ?rf aM qror ̂  P5rŵ  ^
art̂  ^  ^  »i;3ft(rî <rt' ^ ^

? 5 r ^  f  I T̂T l̂ îl spi"

3nrai h m  ^  ^  5m  w ^

T̂Tcrt" m 'cTn̂ i wtr ŝrrar kr^Ri

f r ^  ^  I ^  ^  ^
3fft fTT r̂ «f5̂  ^  ^

3 T ^  jM  ^  ^  ^  ^

HRT HT  ̂ ^  ^  ^  fgprW  ^
W3TZ  ̂ ^  m  #, 3nfT ^  ĴVITT̂

^  JPR5f i  i f  f  I

3F^ 3iN4>l ĤRT HWW
wrrr  ̂ wrm c; f«p ^  ^  ^
^  3f3Rn I

Shrl Mulchand Dube (Farrukhabad 
Distt.— North): Mf. Chairman, may I 
embarrass you a little by thanking you 
for calling upon me to speak?

The hon. the Finance Minister is res* 
ponsible not only for providing finance 
but is also responsible for expenditure, 
in co-operation with other Ministries. 
Therefore, the credit goes to the hon  ̂
the Finance Minister and he has alsa 
to share the blame. The point of view 
from which I look at the matter is 
whether there has been an increase int 
production in the country generally. 
An Increase in production in the big 
industry does not satisfy me. The 
test for the success of the Ministry 
which I wish to apply is whether it 
has reduced unemployment or whether 
it is taking adequate steps to reduce or 
to remove unemployment altogether. 
My idea is that every unemployed 
person is not only miserable himself,, 
but is a national loss. The question is 
what the hon. the Finance Minister is 
doing to prevent this colossal loss to the 
country.
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6 P.M .

The question of unemployment w a s  

Kaiscussed for a long time on the floor 
jQi this. House In the previous session 
and the session before that, but the 

House did not find any solution of that 
problem. I am conscious of the fact 
■that the Government is doing something 
to relievs the problem, but I think the 

53teps that are being taken are 
utterly inadequate. Something 
is being done for the khadi 
and handloom industries, but the aid 
that is being given to them is quite 
insufficient to put them on their legs. 
I said that the House could not come 
to any decision as to the manner in 
which this problem of unemployment 
has to be solved. The reason is obvi
ous. The reason to my mind is that 
■we do not know what we want 

înd we do not know how to g e t  it  
"The first thing necessary is to have a 
■survey made of our resources and re
quirements. I feel certain that the b ig  

industry, either in the private sector or 
public sector, is incapable of solving 
the problem of unemployment. The 
problem, if, it can b e  solved at all, can 
bf; solved only by small-scale or 

cottage industries. Therefore, the first 
step that the Government should take 
in this matter is to have a survey made 
o f all the small-scale and cottage indus
tries that are existing throughout the 
<rountry and when that is done it 
should also have a survey matle of the 
number of unemployed persons so that 
we may be able to get an approximate 
figure. The figures that have been col- 
•lected from the records of the employ
ment exchanges are quite incorrect and 
insufficient. Therefore, that is the 
thing that has to be done. Wo do not 
know what kind of employment cur 
men want; how many want white- 
collared employment: how irany are 
skilled labourers; how many are un- 
:skilled labourers and how many are of 
other kinds. When a survey of these 
small-scale and cottage industries Is 
>made, the Government should be able 
to find out which of them it should 
develop. I am also conscious of the 
fact some aid is being given to small- 
^cale and cottage industry; but that Is 
not being done according to any plan. 
The Planning Commission did not

frame any plan in respect of the cottage 
industry or small-scale Industries be
cause it did not have the data. I think, 
it did not even have a plan for the big 
industry. It decided or prepared a 
plan on the basis of certain export and 
import figures. That is how it came to 
the conclusion about our needs and on 
that basis it prepared the plan. There
fore, what I say is, that the first thing, 
and the most important thing is that 
the small-scale and cottage industries 
should be developed ,to the maximum 
extent. The persons  ̂ who are doing 
this should be helped *ln every way by 
grants, loans and by providing facili
ties for marketing. It may be that in 
some cases we shall be able to find a 
market for the products of those indus
tries, and there may be cases in which 
those products may not be marketable 
in this country. We must, therefore, 
tap foreign markets for that purpose. 
The question therefore arises as to what 
is the method, and how it should be 
done. My submission is that we are 
maintaing a large number of Commer
cial Attaches in the various Legations, 
Embas.sies. Commissions and other es- 
tabl'yihments throughout the world. I 
do not know what the qualifications of 
these gentlemen are. but so far as I 
have been able to find out, they are 
men of the I.A.S., or I.C.S., or men 
possessing other academical qualifica
tions. Now, academical qualifications 
have not fitted our country for trade. 
These men have received their educa
tion for clerkship or other administra
tive jobs. Therefore, these men do not 
have an eye for business. These men 
are required to look into the matter, 
study the markets of various countries 
with a view to find out what are the 
things that those countries need and 
what are the things that our cottage 
industries can produce economically so 
that they may be sold in those coun
tries with slight modifications. That 
is the thing which is absolutely ne<‘es- 
sary. Take, for instance. Manchester; 
men of that country visited India and 
began to prepare dhotis an<1 saries 
which they did not need but which we 
needed. It was only after the coming 
of the power-looA, if I may say so, or 
the coming of the machine age that 
our country has been reduced to
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poverty. Before that this country was 
very prosperous and its wealth was 
envied by other nationj;. Therefore, we 
must go back. I do not mean to say 
that we do not want any big industry 
either in the private sector or the 
public sector. We do want them ac
cording to the changed conditions of 
the world. But, while we want them, 
we certainly cannot do without the 
small-scale or cottage industries. We 
are adopting a little too much of the 
measures of the West. Their condi
tions are different, and conditions here 
are quite different. While in a big in
dustry in this country one man does 
the work of ten persons, it certainly 
throws out of employment nine persons. 
Therefore, the nine persons have to be 
provided for in some way or the other 
and they can be absorbed only in 
cottage or small-scale indu.stries.

There is another subject called 
rationalisation which has been discus
sed much and which is in the air for 
some weeks past. I do not exactly 
understand what is meant by rationali
sation; I do not know its precise mean
ing. What I understand by it is im
proved machinery, more production and 
less labour. If we want to compete 
foreign markets we will have to resort 
to rationalisation and we will have to 
provide the labour that becomes un
employed because of rationalisation in 
cottage and small-scale indu.stries. The 
big industries that we have should also 
be so co-ordinated as to be able to 
absorb the products of cottage indus
tries. There should be some sort of 
co-ordination between the cottage 
industries and big industries. This is 
the thing that I wanted to say about 
industry.

On the question of economy also I 
wish to say a few words. I entirely 
agree with my hon. friend who has 
spoken before me that we are not really 
taking care of the money in the 
manner in which we should. We have 
to resort to deficit financing simply 
because we do not take as much care of 
the money that we have. I have seen 
in various departments that the people 
who are responsible for expenditure do 
not care at oil how the ’̂ doney of the

Government is being spent. There was 
something in the papers that a sum of 
Rs. 164 crores was Jost by bad manage
ment or mismanagement in the 
Damodar Valley Corporatioii. I do not 
find anything of it in the pamphlet that 
was supplied to ua. either by the 
Finance Ministry or by the Commerce 
and Industry Ministry. I am not,, 
therefore, in a position to say whether 
this press report i.s correct or not, but 

' it is absolutely necessary that the con
trol on expenditure should be tighten
ed. People should not be left free to 
do as they like and to play ducks and 
drakes with the Government or the 
public money. The other dny I was 
reading the report of the Gorwala 
Committee in which I came across the 
words “a thing that was not inspected 
is not done” . This is absolutely true 
so far as our administration is concern
ed. We do not take sutflcient interest. 
A thing that is entrusted to an officer 
is not executed in the manner in which 
it should be, and as my hon. friend who 
just spoke pointed out, even where- 
such instances are discovered, they 
are not adequately dealt with. ^\y 
submission is that we should see to it 
and it is the duty of the Finance Minis
ter, to see that every pie is made to go 
the farthest it can. If this is done, we 
shall not have to resort to cousiderablfr 
deficit financing. Deficit financing does 
not have any terrors for me because I 
see that the hon. Finance Minister has 
seen to it that pro<luction is increased. 
If production increases quickly, the 
tendency will be for the prices to fall 
in respect of the .--ommodities that are 
produced to a very great extent. This 
will offset the inflationary pressure 
that may brought about by r e s o r t 

ing to deficit financing.

Shri S. G« Parikh (Mehsana East): 
I thank you for giving me an op
portunity to speak. I want to point 
out the difficulties experienced by the 
public in getting refunds from the 
Incoms-tax department. From my 
own personal knowledge, I can say 
this. Whenever an assessee has won 
a case in the higher courts and is 
entitled for refund, he is having very 
great difficulties from the department.
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The position is this. When one ap- 
proaches the department in the month 
of January, they say: there is no
provision in the Budget, the Budget 
is short, we cannot give the money 
before the end of the financial year, 
you come to us sometime after April. 
I know of one case. A  sum of Rs. 45 
was due to one man. He approached 
the department in the month of 
January. He was asked to come after 
the Budget year was over. I do not 
know how this sum of Rs. 45 will 
affect the Budget, The officer says 
that he has got orders from the higher 
authorities. I do not know whether it 
is from the Ministry or the C.B.R. or 
the C.I.Tf How is the ITO concerned 
with the Budget?

Another point in regard to income- 
tax is the anomaly ih section 15-C. 
When new companies are floated, thele 
is a provision in the Act that up to 
six per cent of the interest is not 
chargeable with income-tax. It some
times so happens that a company 
declares dividend, even when there 
is some depreciation still to be taken 
into account. If, in spite of that, the 
company declares dividend, the com
pany is not liable to tax, but the 
shareholders have to pay the tax. If 
this anomaly is there, the general 
public will be shy of investing their 
money in new concerns. If orders 
are issued to the department to give 
this relief to the investing public, 
people will come forward to invest 
their money in new concerns.

I would like to point out one thing 
with regard to the excise duties. In 
the year 1952, I brought to the notice 
of the hon. Finance Minister that the 
staff employed in the textile mills to 
flupervise the despatch of the cloth 
is superfluous. There is strict con
trol over the mills by the Textile 
Commissioner. The mills have got to 
submit to the Textile Commissioner 
frequently so many returns. The mill 
is not one man’s job; there are thou
sands of people employed and no one 
man can manage to defraud the 
Government. If this staff is sufficient
ly reduced, I think Government is not 
likely to lose any money by way of

revenue. As the figures show, I think 
at least Rs. 15 lakhs would be saved 
by the Government in expenditure^ 
without losing a single farthing for 
that.

Regarding the duty on ^rt silk, 
several things have been said. I think 
the duty has been levied at the wrong 
end. Had it been levied on art silk 
yarn, I think no hardship would have 
been caused. I think by the present 
mode of levy, Government will find 
great difficulty in collecting the 
revenue and there is also likely to be 
some loss of revenue and misuse and 
corruption! Had it been on the yam* 
it would have been easy. Mill yarn 
is sufficiently protected and there* 
is a heavy duty on imported: 
yarn. Some mills. I understand, are 
making good profits. Another argu
ment may be that production will 
suffer. It is not the case. Two more 
mills are coming. The present units 
are doubling. Another unit is in the 
offing. If all the five units go into 
production, I think that 75 per cent, 
of our requirements will be supplied 
by our mills. It would be easier for 
the Government to collect the revenue 
from the yarn mills.

I congratulate the Government for 
giving some relief in tobacco excise. 
Particularly my constituency is very 
much affected so far as tobacco excise 
is concerned. I am getting represen
tations that if the relief is extended 
for the 1954 crop also, it will help the 
cultivators a long way. I request the 
hon. Finance Minister to look into this 
matter. The relief has been given 
only for the 1953 crop. I request that 
relief may be granted for the 1954 
crop also.

I would like to bring to your notice 
that recently two big insurance com
panies have c6me forward to reduce 
their rates of Life Insurance premium 
substantially. There î  a great hue 
and cry from the smaller unitr* My 
information is. and I find in the news
papers, that the Government is also 
teDing these people to revise their 
rates again. I think this would be- 
doing injustice to the general public.
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The general public will be benefited 

these reduced rates. Let those 
companies which are not sufficiently 
strong enough either merge with bigger 
units or wind up themselves. My 
request to the Government is that these 
revised rates should continue and they 
should not come in the way of the revi
sion of the rates. In case the. Govern
ment desires to nationalise the insurance 
industry, this will greatly help be
cause there will be very few com
panies and it would be easy for the 
Xjovernment to nationalise.

So many speakers have spoken 
about the Sales-tax. I submit that 
Jthere should be uniformity through
out the country. I feel the Govern
ment is finding some constitutional 
difficulty. Either the Constitution 
m a y  be amended or some via media 
could be found out. The traders and 
-the general public are experiencing 
very great difficulties and, therefore, 
there should be some sort of uni
formity of taxation. My humble sug
gestion is this. Let it be a Central 
subject. Let all the revenues that are 
collected from the various States be 
passed on to them. Just as in the case 
of the estate duty, it should be a 
Centrally-administered subject. Let 
it be a purchase-tax of a uniform 
•character so that the people at large 
will be benefited.

Another point I would like to bring 
to your notice is investment of foreign 
capital. I am not against foreign 
capital. But wherever the local in
dustrialists come forward, Govern
ment should not encourage the foreign 
industrialists or foreign capital. I 
know that one dye-stufl’ industry Is 
>*going to start production of dye-stuffs 
shortly. A  sum of 2 lakhs or mo 
^as been spent on experiments dur
ing the last four years, and now they 
«re having their experiments com
pleted. They will be in a position to 
have the dyes manufactured her# 
'Shortly. In the meantime, I under
stand that one big concern is taking 
the help of the Imperial Chemical 
Industries and has signed an agree
ment with them that they would

manufacture dyes only from inter
mediates and not from basic raw 
materials. While the Indian concern 
is going to manufacture dyes from 
basic raw materials, and h^s also 
given an undertaking that it will 
meet the country^s requirements with
in the next two years, where is the 
need of inviting foreign participation 
through the imperial Chemical In
dustries, which is demanding larg« 
royalties? Moreover, if the dyes ar*j 
to be manufactured from interme
diates, in case there is trouble all the 
world over or in any particular part of 
the world, our dye-stufT industry will be 
stranded. My submission therefore is 
that even if you are allowing foreign 
collaboration here, you should see 
that they manufacture dyes from 
basic raw materials only and not 
from intermediates. At the same time, 
when our people come forward and 
spend lakhs of rupees on experiments, 
we should see that they are encourag
ed.

Even if the Imperial Chemical In
dustries or any other concern is asso
ciated with our dye-stuf! industry, the 
distribution trade should be in our 
hands, as at present. Otherwise, the 
whole of the import trade would be 
destroyed. Even if there is foreign 
collaboration, the distribution trade 
should be with the Indian companies 
and not with the foreign companies. I 
would like to stress this particulai 
point on the Finance Minister.

Shri T. S. A. Chettiar (Tiruppur): 
Before I go into certain matters of 
procedure, I would like to impress 
upon this House the rural indebted
ness that exists in this country to
day. In Madras, the part of the coun
try from which I come, the interest 
rate in the rural areas is about thirty* 
six per cent, and that Is considered to 
be reasonable by people who take it. 
That interest is adjusted, before the 
money is given and as you know well, in 
the Acts, this is prohibited. To get 
over th e. law, documents are drawn 
for double and treble the amotmta
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lent. This money is absolutely re
quired by the people in the rural 
areas, for their agricultural operations. 
Without this money, they cannot live. 
So, they mortgage their property, and 
do everything possible to get money 
at these rates. What have we done to 
prevent this state of affairs? I must 
say that we have done very little. I 
must say that we have not even felt the 
conditions that are existing in this 
country today.

The other day, I pu%a question 
whether this Government proposed 
to go into the matter of agricultural 
indebtedness in this country. The 
reply was given that this matter was 
gone into many mafiy years back, by 
the Banking Enquiry Commission. But 
since thei^ much has happened, and 
it is n e c e n ry  for us today to set up 
a commi^pn or some agency to find 
out w h e t K  in these years, agricul
tural ind^edness has increased, or 
the wealtll of the agriculturists has 
increased, ^ e  claim that we are pro
ducing md|e wealth. But we must see 
whether t& t  wealth has gone into 
the hands M  the ryot, the man who 
works in tfo fields, and the man on 
whom we rely  for the greatness of 
this countr: ,̂ or whether it has got 
concentrated into the hands of a few 
people in Bombay, Calcutta and 
Madras. I should think that the 
time has come when we should make 
an estimate of rural indebtedness, and 
see whether we cannot ask the Re
serve Bank to advance more money 
to the agriculturists. I know some 
money is being advanced to the apex 
banks in the co-operative movement. 
But to what extent has that been 
able to meet the needs of the people 
in the rural areas? That is a thing 
which we must go into. With the 
knowledge that I have, I can say that 
the needs that it has met are very 
little. When the Bombay people are 
aflfected, they shout; when the Cal
cutta people are affected, they shout, 
and im m ^ately Government go into 
action. But when the agriculturists 
and the poor men ip the villages are 
affected,’ it is a long long way bet
ween Delhi and the villages, and their 

95 P.S.D.

voice is rarely heard. I would like 
the hon. Finance Minister to go intp 
this matt^«

Another matter of procedure I 
would like to go into is the relation
ship that should exist between this 
Ministry and tlie Committees which 
this House has appointed as its watch* 
dogs, namely the Public Account? 
Committee, and the Estimates Com 
mittee. The whole House cannot gc 
into the estimates; the whole House 
cannot go into the post mortem 
examination of the accounts of Gov
ernment; so we have thought it fit 
to constitute committees to go into 
these matters. These Committees come 
to certain decisions, as a result of 
their examination. I believe, that 
when those decisions are arrived at, 
it is up to the Government members, 
and the officials concerned, to guide 
them, if I may say so, to come to 
proper decisions. It is up to them to 
fight it out with the Committees, and 
say what all they have to say. It is 
up to them to prove to the committee 
that they could not. under the bona 
fide conditions, have taken any other 
step than the one which they have taken. 
But when certain decisions are arrived 
at by the Committees, unless this House 
rejects that verdict, I should think that 
that verdict should be given the nespeet- 
ful attention which a committee 
constituted by this House deserves.

Recently, I have heard— I am sorry 
I was not here at that time—that there 
were certain discussions about certain 
decisions, and that some statements 
were made to the effect that officials 
are afraid to take decisions, because 
the Public Accounts Committee has 
made certain disclosures— I do not 
want to refer to what those disclosures 
are— about certain officers. I must say 
that people who are afraid to take 
responsibility should not be in the 
places where they are. The Public 
Accounts Committee Jn any country 
in the world is bound to take note of 
whatever actions the officials do« and 
the officials who arc worth anything
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must take the responsibility upon their 
shoulders, for. responsibility lies on 
them. The higher officials are ap
pointed not to be afraid of taking 
decisions, but to take decisions, know
ing the risks involved. In the ad
ministrative sphere, they must take 
their responsibility, and after that, at 
the bar of public opinion, they should 
be prepared to take their chance. So, 
it is wrong to say that simply because 
certain criticisms are made, the 
officials are arfaid of taking decisions. 
That only shows that they are not 
good enough to take responsibility. 
Bad men must be condemned, where- 
ever they are; and'good men must 
be strong enough to take the res
ponsibility on their shoulders, and 
should come to decisions, and later 
face the bar of public opinion.

The so-called Chanda Report has 
been so much before the House, and 
if I may say so, we are meeting in the 
shadow of that Report. I do not know 
what that Report is. The authorised 
version of that Report has not been 
made available to us. So, I do not 
presume to say that whatever I say 
is true; it may be true, or it may not 
be true. But I go from newspaper 
information. If the hon. Finance 
Minister wants to deny it and say I 
am wrong, it is open to him to say so, 
and place the correct information be
fore the House.

Shrl A. P. Slnha (Muzaflarpur 
East): That Report should not be dis
cussed here, because it is not before 
the House.

Shrl T. S. A. OheUlar: Matters of 
procedure can be discussed. I am go
ing to discuss here those two matters 
• f  procedure, which, it is reported in 
the newspapers, have been dealt with 
by the Chanda Report. I am not 
allowed to discuss matters of financial 
procedure in the course of a discus
sion on the Demands for Grants re
lating to the Finance Ministry, I can
not understand what else will be rele-w 
vant under thea^ Dc^jands.

It has been stated that the Chanda 
Report has dealt with two matters of 
procedure. One is the procedure 
whereby the departments m ay spend 
more quickly, for that purpose take 
a token grant from Parliament, spend 
any amount they like, and then get 
post facto sanction from this House.

I say. Sir. that that is a negation of 
all democracy and I shall not be a 
party to thiqgjlouse voting for such a 
procedure. All relevant things must 
be disclosed to this House. We sanc
tion the expenditure----

Shrl A. Ft Stnfta: On a point of
order, Sir. My hon. friend is discussing 
the Chanda Report, a thing about 
which we heard from the Prime 
Minister’s reply to a short notice ques
tion. But how can that report, when 
it is not placed before the House, be 
discussed? We do not know anything 
about it. The hon. Member himself 
says he does not know anything. Still 
he is trying to discuss the report. This 
is very fantastic, wrong and irregular.

Mr. Chairman: The hon. Member
has not raised any point of order. 
The hon. Member never said that he 
has seen the report. He has not read 
from the report. He is not in any 
manner criticising the report which 
has not seen the light of the day. He 
is only just making remarks in res
pect of a matter which is the common 
property of this House and of the 
country.

Shri A. P. Slnha: What is the com
mon property, Sir?

Mr. Chairman: He is only dilating 
upon what has appeared in the papers. 
We do not know what the actual re
port is. The report has not been 
circulated. He is only speaking about 
matters which have now appeared in 
the papers. That is all. If he had 
read out something from the report, 
and then dilated upon it, then the 
point would have been relevaiit. Now, 
the report is not with us. At the same
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time, we all know that there is a re
port. There was an answer from the 
hon. the Prime Minister the other 
day and something has appeared in 
the papers. He is speaking about 
that.

The MiniflTter of Finance (Shri C. D. 
Deahmukh): The point is that various 
ideas are afloat, whether they are in 
that document or any other document. 
It seems to me that if any such ideas 
come to the notice of Members, it is 
open to them to take up those ideas 
and give their views on them, not 
necessarily with reference to any 
particular report. He might say that 
an idea seems to be going round that 
a system of token grants would be 
desirable to prevent lapses occurring. 
Now, the hon. Member has certain 
views on the subject and I think it 
is perfectly right for him to express 
those views.

Shri V. G. Deshpande (Guna): Why 
should not the Government place the 
report before the House?

Mr. Chairman: In a matter of this 
nature, I think Parliament is very 
much seized of it and it should ex
press its views. It is a very impor
tant matter from the Parliament's 
point of view also and Parliament 
should see that what is being done 
or being talked about is such that 
Parliament’s powers also are not 
limited thereby or the control which 
we have been exercising over finances 
or the effectiveness of the procedure 
of control is not, as a matter of fact, 
in any manner watered dbwn. Such 
discussion instead of being irrelevant 
is very necessary. But I would re
quest the hon. Member to speak only 
in a general way. The Report is not 
before us and he may be making a 
mistake; he may be assuming too 
much----

Shri T. S. A. Chettiar: I am not
making a mistake because I do not 
know........

Mr. Chairman; Therefore, I am say
ing that he need not assume too much. 
Only on the material which we have

got before us, which may be regard
ed as authentic, only so far we 
should proceed and not further.

Shri T. S. A. Chettiar: There is 
nothing authentic, because we have 
not got anything authentic. These two 
views have been ascribed to that Re
port and I am discussing those two 
views.

Shri T. N. Singh: Probably it would 
be better if he were to refer only to 
that and not to the Report, because 
it might cause unnecessary mlsuoder- 
standing......

Mr. Chairman: We do not know
what the Report is.

Shri T« N. Singh: Association with 
it is not desirable.

Mr. Cliairman: Therefore, I am say
ing that we should confine ourselves 
to the views and not complicate 
matters any further. Only on the 
basis of material which we regard as 
authentic, we should make our re
marks.

Shri T. S. A. Chettiar: I say, Sir, 
that taking a token grant and e n d in g  
crores of rupees is something which 
is against all financial canons of pro  ̂
cedure. I have no doubt that if ever 
that idea is put before this House, 
this House would by a large majority 
reject that procedure, because that is 
a negation of parliamentary control.

Secondly, Sir, another idea has been 
put forward— let me not refer to any 
report— and that is that the Finance 
Secretary attached to each department 
instead of being under the control 
of the Finance Department, should be 
under the control of the head of that 
department. If it is a matter of giv
ing approval to things and details 
which have already been sanctioned 
by this House, I can understand that 
and even allow that. But, Sir, if it 
is a matter of diversion of funds from 
one thing to another, if it is a matter 
of diversion of funds from one quality 
of expenditure to another—for 
example, from a subsidy to a loan or 
a arant or from one subject U
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an other, i.e. money can be provided 
for jute research and a proposal may 
come that it may be diverted to cotton 
research,— then from what I have 
studied about financial procedure, 
with the little knowledge of adminis
tration that I possess, these are entire
ly different expenditures, and such 
items of expenditure should always go 
to the Finaiice Department, because 
the Finance Department is not a 
department of the Government of 
India but is the watch-dog which we 
maintain so that we see that money 
is not wasted.

So, Sir, I know the difficulties of 
the finance people. While I was the 
minister in charge of education, I 
used to dislike them because many 
<̂ imes they had turned down my prb- 
posals— many times unjustly perhaps. 
Many times I did not like them because 
they did not do as proposed. But a ll the 
same, I want somebody who will say 
to me: ‘You are wrong. You shall 
not do it\ If that control is not there 
and lump sum grants are given, any
thing can be done. That is not finan
cial procedure, that is not safety for 
a public economy and that is not the 
way in which this House can have 
its wiFhes respected, because the 
Budget is passed by us and it should 
be administered and spent as we have 
passed it and the finance Deptirtment 
is the body whic^ looks to that.

Psndit E. C. Shartna (Meerut Dist.—  
South): He is conservative.

Shrt T. S. A. Chettiar: I am just
making one more observation before 
I close. I wish I had more time.

I am enxious that all the money 
provided should be spent. I am 
anxious that all our programmes 
should be put through. One of the 
bottle-npcks that we have is the State 
Govemraents which do not have 
sufficient money. One of the reasons 
why we have not been able to put 
through our programmes is that the 
State (Governments do not have suffi
cient money. The final solution for

this problem will be found when we 
can find sources of income for them.

Secondly, one of the reasons why 
we are not able to put through local 
works etc. in which the local govern
ments do not contribute anything is 
because we have the red-tape of going 
through the?ie local governments. I 
would like to make a suggestion in 
this connection. Why should not 
local boards and institutions of great 
integrity be dealt with directly by the 
Government so that we can remove 
one step and this money which is be
ing spent through the local govern
ment may be spent direct and can be 
usefully spent?

I do not like to take much time, be
cause there are many others to speak. 
But I would like to say this, that we 
should find ways end means whereby 
red-tape could be cut. There is a lot 
of red-tape which can be cut, and 
should be cut. One of the ways in 
which it can be cut is that local boards 
or institutions which are essentially 
working for rural areas should be 
contacted direct. I would like the 
Finance Minister to examine and see 
whether in matters of rural water- 
supply, in matters of maternity and 
child welfare and in matters of local 
works we cannot have direct contacts 
with accredited organisations like the 
Ramakrishiia Mission, the Gandhi 
Smarak Nidjii or other institutions—  
and local boards like District Boards, 
so that this red-tape of going for a 
grant and waiting for months and 
engaging in correspondence with local 
governments who do not contribute 
anything, may be cut. It is a matter 
of half local contribution and half 
Central Government contribution. 
These are the things which I would 
like to be examined. We should put 
our heads together and examine them. 
I think there is a lot of red-tape that 
has to be cut. and that should be done. 
At the same time, we should' maintain 
the proper financial control that we 
owe to this country.
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T'nw w s R iv  (fsRn ^

. ^  airr

5PT 9iPn/I ^  ?*S5 -aim •}' ik n t

w  arre? 1

a n ^  ir w  ^  ^  ^  qF5iT ’Vttt 
r»nJ a rr^  ^  ^  ^

5>l̂  flpnfaro h w  t t 4 ^

y Of*!! ^  ^ WrflV Mil'll

3RT1 ^ ¥w y?r ^hpiT ^  ?>t

v w f  ^  ^inff»<rg ^  ̂  r r

^  ^  ^  «Bmff«vr ^

^Fiw it I ftr  *Wtt?'r
^ ^  91W  5T»ft »IT, ««*J" y*r

3Tf n̂s V  ^  i W  it, 3 ^
i x  ^ fsp m  ^  9PT-

i f w r  w w  >m5r ^  # 1 

iron »f r*r <<; iriW w

w w ii i»nw «ifl ^ I f m W w  *f ^
^  ^  iKT^ l i W i n r  »f r>r

<̂e, ij% ^ , ir<yii'^  ^  a f w  rsp h n r

j f  r>r t»

^  t n  i^ k ^ , i^« *f

8 <i/hEĵ  wflT5jw v m  \ ^  «rrfW
9)1 Hni 1̂  ^*11̂ 1

a n r^  ^  3 ^ ^  5*1'! fa n 'll v * r  anr q̂ r f'Pm f  1 F » r  ^  »ft ^  
a tm  5tiT wi ^B 3rt M m
t, Fswffrer it, ^  aF?7 f? r
?lhRT ^  W 5T fSTT I | T m  ^Ror

^  ^  ? 5srrf ?w  * N  ^V*ir, ^  ifjrfWf *f gnr r*r q?T ^rr^
f t  ^  I ^TRW *f^  ^  srf gTtni qjf

5IRTH ^  * fr  *iT, ariV j« 4  m> •nff 
fas f«Rr*f JiiW'T ^  'ihvm  <1̂  ?iT| qif r̂f, «n liWA ?hT <n̂  

ift an^fc^r ^ns ^  #  I 
gnr fliHfli »f *nff 
t ir m  I snr 5jf r*f 5Pm 4  

f»i?pn <rrfW *iT, «r̂  *rtT f»mm f  1 

aift ?rt arf?, ^pmr ^  n W ^  f,

^R ttr ^  «rf it, aih
amr «n K iw  it r «  

«jhRT ^  w j r  «prpf «i5 f?nJ «ftv 

^  1?^ *TT^ it i ^  5np»r

in r ?TT f ¥  nhRT ^  ^nrw ^  1

*5?̂  ^  ^  flTORT

^  an?ft #  I a r iW r t ^  firiTTO?
^  ^  h n m  ?r w

^  hipfft inip JUT !T^ 71 *nff w  I T)J^ 
airai*rs" ^  ?rt '(IW trrv n  it,

a ftre rrt fw  iw n  ^  f  ic n ^ i 
«5«i, 'J 'iw i n r fr ,  dH^ki *w ? n  a jfi 

?jW » t ^rrar ^  ?rr« 4

hrmir ^  1 wf tw*?" ^  in'fjir ^Rmi, 
anpfi »<'?>i< t<n ■f? a rr^ a tfw u fT u i’ 

W ^  iHip hra- «snrr »«r

? r r ^  a ^  ’SPRIT ^  ^  «T5
ijwr ^  I ^  tpprr ?jf? <f?
<wi* j* r ii^  w T if f ^ ' i i  hpT^ 9T?r ^tnn  

3rt «BT*r r» ii^  w *r^ ^  n  rs  m  
>ljT frrm «rr «^*ii 1

1^  ?Ri m^ek' i t  ariS jun^njf ^  
w  W r  «BtDr s j ^  ««Jw- 

^  I «»? ?W ^  m  ^ r p n  tW

^  t ^Vwi VI*w ^  ai»fl»f(i »n
jh r a jft T? »nn #  t r* r  3tH?f f*B 
^  »MsnA 5OT, Ttft «Hr ^ jjRT 3rt 

iwmsr ^  aRr»ftr ^  v m  
T ir f . «>T ^  «nW q? _atf inn^ T w  
^  r r  rET ^  qhRT w w  
^  «nf JST>T?r snff ih ir  1 y q^ci *! 
T5T w u r f  ^  ^  f?r^ »in

f  3nr*ft l y  ^  ^
w ? r  ^ ?W , p r  <Kpf HT? ^
ff»TRnf ^ ?5r«}, h n n f «ir faprt tn

mwf *f, n«?f}«r ?hrr w , ir m if ^  ?hir «bt 

«rr afh ira n  V ) ^  w  hw  T u rtil’1
r»r ^  a»TT»ft *f ^  srf T̂TTPT
^  ?rf f»n5T wH,<TR5?hT ^  « rf» w
»f, ^  MnsfT *?= «î  tVw ;H  if t  f ia ^



iW hr eH I aiiHT i t  afJ'i
w  *1̂  ?m?rer H

#  f ,  ^Ti? ?ronT fsF^srft

«jf3RT «pt W5T T5Tpf ?hft #,

HW flfl y w * r  ^ 5FRIT ^
î*i. »̂̂ *) ; O') i t  ?*1>

^TDT 5T 5R?IT ^
w r f  f ,  5T »f?r ^  f

ari*? ^  5R?ji '»<•) 1̂5̂  '3('M
5tk f  «IV ’P? f ,

r̂i*? 5T 1̂  3 5TV <T5 *PPT *P7 J it I
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?;;??n » k  f w  jwtr ^

3ti«r V5T 'ftr  ^ s r ts v A r^  w  tT ’T

ĵ5p ^̂ 1 '4(*ini ^ <5*1 ti5*i

4  firarar gj r̂ar 5kr f ,  «i>r

nhR" 31?? >dHfl)'} <rtwB 5pm ^ >ihR

qhirws f»T?r5iT ĵmjT i m

vJ«̂ V«l T̂«nT <RT t r ’U tsRT
5prar «T5 5T aift atfvr-

^  iron 3iw 5RT ®f?ft J#r*r 

«n p̂piT <nr
fgR^ 5i?r 

>d̂  mÎ IÎ  ^  ^
^  hHr " wt *p  ̂ 'ji'ifti ^  '»>i*i

«F̂  I ?r»r ^nf  ̂ 3w  irusw f>icr 
1

ifNn 5̂?nT 5it fn; i f  ^  5 ;

^  ^  if', atft f « n ^  an^

«Br, annft ^hr «pt arBgr «dW?r

«(i y v ^   ̂ 'i'l^  3RT ^ <i«l '*!<} I 

trr*T  4  ^  ^hiRpr

t ^ ,  gW J ^uprai M  ®n 1  ̂ t
t«p «̂Rft im? ^ ariSiTÔ  Hw

fŵ v̂g- ^  I ^

aii*? ^wref 4 T̂fft

skRf^ i t  I ^  lETHiRiT ^  5pr ?Ri r^
^  wwarf ^  s iiff inc?r i N t,

T̂*f ?PT ?ra T̂5

^ 5RT ^  ^  îTnf »}“ «n5tr
q ^ y ii fjra" 1 <

^  ?pn«r j f  ?r? ^  c; faRT

ino? »nf^ tr*P ^

^  ’RTO w  w  if*, »nr  ̂ ^  Tsirar «w
jh’tDm r?T ^ *nv ^5«5(« V^tll 

5iT*r ^  ^  ^  HPT ?!■,
^  f f w  5nr înr ^■frai «ir̂  1 ytn^ 

3P5?n? J i^  * ifT  jJ*, T^r, m i  ^  «P3T?
^  ^  ^  ^nr 5hiT

^s ? rr sw n ^  «?hRT *p̂  w w  «rp^ ^  
n? t  I ^  sj^, srf?̂  V H

^  ^  ?tT^ «|)J
arf? ?f ^  ^  I f^ r iron 3W r«T at̂ »r- 
q?itr?if m, 5Pnrr ^  iira f
^  arlV 5R?iT ^  ur^r ^
n ^ ^ n ^ rn m h iT  ?< i!r*r^

iTfn ^  irw  t ,  srofi;
anf«r^ atft ^
urar ^  I

9RT ^̂*’ sŜ TvT ani*i arfflvnft •st 
a n ^  flft <n »Ti>ift #  JmfsiT *ct

*T?r «iR ?<f»)iai t ,  f*P 5ft <i?r 
V Tti *̂ , 3(f? 3TT ?TO 3nr?f art'̂ wAspf

?»m54 ^  shr, ?TT jW ?mcr «m
?nan- *T  ̂ W H m  i W  1

^  «(«ls> *r? ^  :

•T Vnpi ^ I *
>s5:is’-?«5mrr myuHiHir<i '>iii(h h; u

?Tfm ar«f ̂  f«i5 fT3«r ^  mfm,
*r**" w*r »T  ̂ >1̂  ^ s  J*̂ i ({!•<( *1^ '
W ?n, »f ^  ^:?r ^  5(t?r innft ^  gsT*̂

^  ^  « m r  ^rerrr 5; 1 5̂  jron w
adifsff 3R7 f*(i/ 'W'if<Kifatf ^ 5̂
?pft «ns «jhRi ?rr5r w ift  it  1




